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insulated power cables, however, self-
sufficiency is likely to take some time,
although a few schemes nave bcen
approved for their manufacture.

——

PAPERS LAID ON THE TABLE

FourTH ANNUAL REPORT OF HINDUSTAN
Housine Factory PrvATE LTD., AND
THE AUDITORS’ REPORT

Tae MINISTER or WORKS, HOUS-
ING anp SUPPLY (Surt K. C. Keppy) :
Sir, I beg to lay on the Table, under
sub-section (1) of section 639 of the
Companies Act, 1956, a copy of the
Fourth Annual Report of the Hindu-
stan Housing Factory Private Limited
for the year ending the 3ist July, 1957,
together with a copy of the Auditors’
Report and the comments of the Comp-
troller and Auditor-General of India
thereon. [Placed in Library. See No.
LT-552/58.]

NOTIFICATION PUBLISHING AMENDMENTS
IN CINEMATOGRAPH (CENSORSHIP)
Rures, 1951

Tue PARLIAMENTARY SECRE-
TARY 1o THE MINISTER oF INFOR-
MATION ano BROADCASTING (SHRI
G. RAJAGOPALAN): Sir, on behalf of
Shri B. V. Keskar, I beg to lay on the
Table, under sub-section (3) of section
8 of the Cinematograph Act, 1952, a
copy of the Ministry of Information
and Broadcasting Notification G.S.R.
No. 17, dated the 6th February, 1958,
publishing further amendments in the
Cinematograph (Censorship) Rules,
1951, [Placed in Library. See No. LT-
569/58.]

NOTIFICATION PUBLISHING AMENDLIENTS
1N Corree RuULEs, 1955

Tue MINISTER or COMMERCE
(SHrT N. KaNUNGO): Sir, I beg to lay
on the Table, under sub-section (3) of
section 48 of the Coffee Act, 1342, a
copy of the Ministry of Commerce and

Industry (Department of Commerce !

and Light Industries) Notification
S.0. No. 11, dated the 6th February,

1958, publishing further amendments
in the Coffee Rules, 1955. {Placed in
Library. See No. LT-570/58.]

ELECTION TO THE EMPLOYEES'
STATE INSURANCE CORPORATION

Mr. CHAIRMAN: Shri M. John,
being the only candidate nominated
for election to the Employees State
Insurance Corporation, I declare him
duly elected to be a Member of the
said Corporation,

We take up the Budget discussion.

—

THE BUDGET (GENERAL). 1958-59
—General Discussion

Mr. CHAIRMAN: Shrimati Savitry
Devi Nigam.
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IR aga FH A A7 1 faeq, s,
™ A g AR W 3w g
7z @ FT [ ag A fagm a9 qdAi
H FIA 39°% FAC AT &N W@ T |
99 h1  F A7 § ¥ FAT TIF
AT FAT L ATLAT FAT AG & | A
I X gF I IIEEAT F, 4@
FHTaC & 9 AR § 91 67 g |
A TN H R SHE!T A7 g9 § |
TR ga9 S«
lack of publicity; i—g-{"r EIR) g —_
lack of trained personnel; RIGEY
FTer § —lack of trust in the mind

of the masses about the working
and about the usefulness of the small

savings scheme; #IT =0 FTT F—
numerous difficulties faced by the

workers. g7 fygdy aq g7 fafqezv i
wrgta fafray wgma A1 wde g7 33
VR ¥a% auisr § 9 faz=g far or
5 g AW @ AT TA IFGT FT
g, faeeft & e afew
& wfywifat o g afawfal
F AT gAE T | A faT qw &w
59 a9 9= faam &3 @ fF ¥ Far
feamgat gme AT & | Igw a9
& it 4 wageft § oF A
Fars , foaq o a9 o7 | OF a1 a8
o1 fF OF avaTg g HATT, I g,
nzgal FAT gafas Mfeww g,
forad ga IAIT FT qFe FIF AT AT
#37 gafas wifew FiTT, ToT g7 |
qarg & Afew faa 9§ gu am e
A whEAl g, YT 0T 4 ST F
emer afarg & afefede a7 1 w9
g AW, T A & S
wfea aras[a g (ATEsT &, UF 98
F 917 gg gAar 0TS fF & ae @l
5, & I ATT 2 1 /¥ g A9
gl war) S§ &1 A% fzur
qgT | BW M g ATHAT  woo
&7 T a9 FAMAT A7 | A, A,

s 8
FO & —

AT a8 g1 fF maw | oF Fradl
T @r | fa7 wfeed § 39 59
g woar G af dr, § 6 gq §
agr w3, s I fgams o
uFe faar way f st faqr s &
AT & 93 34, FF AOETH F1 ATo@
FIF, T UF @AT HWARIATT F
g1y fas T AT FIFAT §91% | AT
78 3o f5 7 wER 9%, amEE
feATssT &, F1$ Tara 7ET AAT | FHT
ga 91 TaTgg FT &r oY, 9w w1
FTH AT H f2a7 a1 | FH AW TX_AFT
99T 19 | 99 98 g AIAIEl 7
AT Hfaw w1 g fF gal we-
FIAT FT 4 wfEATIAT ISFT TIAT §
qT ;W F WA WIFI {7 TF fradr
FEATEAT AT IT AR F1 ISAT TIAT
g 1 ey afifeafs &, s, =D
g @EH——FIq a%1 BT TiT 7 Q¥
FAT FT FHI——TT F TIT A 9§
STt ?

g F AT G WSS FATAT 1Ay
Z e frg e T Afasw & gro
gW A & a9 913 FS wAT
TFGT F TFA g, TAT AU AAT € |
§ e g fF StAar SWRa 7 e
T @ § | W S # gaa-
farzmrerar F1 AT 2w FEA | &
ST & 5 S StaT OF AR FAfae
g ST R FEeE gwI w9 aw
FT ATTAT § IAHT A ITH! JATT F1
aat & fod aFe arar g, I1 wa T &l
g g & @graar & fag sy
G | A, AT qARAT AT F
qF FTR ATl ANARAIA E |
qg FTH FARI 41 AMMed | T aE@
& e Iww o -fagn gar 2
Theg ® THAEEA qA & g
AR AW T UFE FA F f7d ]



1929 Budget (General), 1958-59— [ RAJYA SABHA ] General Discussion 193 o

[ma: aifaefi famm]
grear fear & wWav wgwgz I
=1fed AR 1 g wifegd 1 dEd
g 7z & fe awm A ataw F
&g & TF JMGATT FiAT AMHA
T @ a8 B B Faregaa Jaw
gaaT afen 7 wAr qrfgr 1 o T
g g f5 frs de oiisr  feagm
g arfed, 37 oiefa¥za &1 Ak
SHF FHIRA FIAH FT | F&T a9 TS
& 5 uF smetas qafafadr &1 90
TE( SUAT ARA | gHTE AJTHT HT
T qfaE TH | FT FqqT FF 799
IIATEA WA F AR O q@-TE
F AT F AR IATAT FATAT
ifed

™R A & fag S uF F08
1L T AT ATE AR gE @, A IWHT
YT T@ET W@ g A 9 fag
T g, 3@ § A g ama a3
& OF  IqraAr 47 AT E, AT FT
GERN UFA & IR | | &R, A
8Td 9gd WTawgE § | uw a1 g fw
fogar it Toar fEwRE & foar g
g, FERT HIA TARIT ATATE-
SqT F FIW & T qe arfgd
G IAFT T JE FEHAGRA SAT
aifgd | gaR 78 fF dre z=go Do
& gelfaad o afgg fv sy 9%
fe 3 sged Wi w1 Few §, 3
I AR dAE AT IF F
frator 0 $7F | gFF oA g,
oF qr Fmeife gadz wn qEa
o gy fafeadaq s wagr qr strar
€ ag 9 9 | |l arw ag ¢
contractors should be eliminated
entirely, FiT g az 2 fir Fmfes
grafa @easdlT aATHT TN gqAd
F1 IF & @ q o A9 f@ I3
afs 3 I AR IU R ag @ &<
R AFE F1 @ A |

s, SBT FigFeL g §, agh
fezad ==t &, 97 7 awr fuaw
ST § 1 St wfwReew gar 8, ag
gafsar aeedy § | | o fasdr 1 &
TF ST AT IITETW F | quAT
TET q 7 FAW FFAG FT A4GE B g
1R aferar faafae, arfegr, faess
(Sfrger) R dAAT § AR oF TE€l
T3g g 1 A, afs sewr |9 fear
S A ST W A | wE ¥ utaE
T A TR ZATH d AW WA
g1 & 1 F &1 A Fgd §AT QAT §
f& aufsar 3 3 SA4T HAERHE IAHL
faar war & 1| S oW, ¥fET 71, 97
G AET 2 | ug qra w7 7 6F G
| A 90 f 7 wEm e wow
s & a0 &Y ff sm wE

fras, ST 97 F7 f6 AT @ F A
2 #7437 Al & fag wemaife
grargdty a1 %, TN 3 GEAIT A+
uF drsr 1 ag g B dre ago o
Wrgde AT I W& Fr
HEZHT FIAT & T9 3o AT 3 R8T
STATRT @ AT 85 §HFT FT 75,8
fio Togo Fo ATX e-= TWHET
HEEE AN W & | 9 a0@ A AT
S oHto FrAT 7 HvGr AN ¥ THIOT FL
fear & 1 zofem ¥ g Az & T
S FTHIT 9T FAAT a7 9gar §
ag & gAFH & ared degw & fad
AT vqgT A 2, TAEW ¥ fag wo
¥ 5o qw@e a% gafgdr a1 &, faag
7 Agr AT E, A A A ag A Eq
AT ¥ FT T FWI A w4 # (a7
woroifes AYATEEYE AT AT T Y
A% g7 wiasr  gEr fF AT 9%
TR AT FT ST ATHT 9FAT §, FE gewT
g S WY FEmafed  qrETEr
HIN Aq IH & FT WGHET F A1F
FT T |



1931 Budget (General), 1958-59— [ 3 MARCH 1958 1 General Discussion 1932

HRA, A ETAT FIHARE FET A
FEZ ZHTE, FqHARA § Ag T8
‘|rgdid fR fogR A wiwd
afeaat 4 & aret wuar gaq @9 o
&1 A0S oY AT, F1E F8TILITHIIG
T IF A3 HITH FNT (F @T AR EAY
TS TE E agt 9 {EAAET 1% SqaTH
agt frar Ay g, Sgr ov wEMl F
fawef 37 £ fEfew & wE  Faiaw
famat 37 & FrS sgaear 7 § 1 gl
g% 3 A7 &Y 7€ §, TT Av AR {1
g L g | Tg awg | foaar & gw
B F AT AT, 9E WS G
nar § AT & A T3ar I F
AT F ATAAT AT G TAT TATE |
7, 394 a7 A8 & §w tafaee
qres %1 gfgwar, Iziwar, feawed
aq qfxaear 9T g0 aq AT &

- qr fazams & M A0 awe TAEAT
# Fravg o, #wq, e 2l
FT AU T § AR ITH  FAHX FH
FAEFAE | 39 99§ § AEHE
F AR ¥ 9191 AT AR o, TR
AT F T & # Afasy ¥ z@
fawar oz w1 faeare | &g |

7w § a5 9 fooet ®) fomme &
€ § I w3 FF FeAl gl g
s, 3@ @ foelt § F4q7 0¥ @
1y TifES FE-aAT 3T ¥ FIH
FT @ &, IAFT TGl T WIS TN
gam & | W A R OF mwifd &
qe e F19 § gd, 1 98 g
qTFET & 9 S FT FEAT | T
¥ O WTEE, T Ag A F q0F A9
FT FEAT & | TET 9% TS T 4g g
g & ag%! 1 GaTE gT § T 39 9%
drie fagran 9T € | 99 g% 9417
grondy & @ A wER

[y

qTg IaFT {6 & @iar s § arfs sa%
T AT F A9 fFgd a1 9% | agq
frieizm 37 & a” g@-U1s WEM
% §17 3% J1T AV E, a1 BT g%
FIEAT AE &1 AT & | ATH FIF T 48
aarar At g fF w9 3ua A9 IqeE
& AT fagd Swat | 54 agg 7 faear
7 &g A1 w9 gufaa & q 98 fwar
ST &1 & WX AT FT AT€] 297 FL@1E
frar sir w1 &, I fF 34 A owars &
FTAL A =RAT T FHAT 4T |

T § HATH AT AL FIAT BT
THA T FT AT §, 731 FF aga
&Y femmrieew zraa & | agl 9% 7 TR}
g BT SFTT FT AT Fied FT a9
g1 & AT Taw &1 3% awg a7 faaar
g | 3T 99 A1 H1 J@HT G F ATHT
HTEE IFAT 79 AT IR, TIAT TEAHI
¥ faar

s, feeeft & o mat &
gAw fewew v avig ¥ agq wlEard
g1 W & | I A A9 a9 A0
q qEl &1 FEET F 9gr &N | 6T
39 g¥aT | % (AA2RT A TR E )

- -

T T TF Fg Lo FANX UHT SHIA

TRy AHE E AR AT O gi d 1 =
IR THS I § TF & AT ST
ST & A T 9] S9 JHE 93
qT AT & | 3 A e AN F
R F1 TFAH &1 QT § | 39 GFae
® AT 3% qaTS0 0 wArFES &7
AT FE@eAT, I {7, faasn
97 A, AMFF F1E gAATS A8 S ) W
7 fe2dt or fufrex wEea 7
IFTWITEAT g6 T T 3T F71 999
e | FTES[E ST FE F AT WS aF

I ATd T FIR TR TGl foar v g



1933 Budget (General), 1958-59— [ RAJYA SABHA ] General Discussion 1934

[Sfraehr arfast faww)
PUAT T AW AT Jg I FI AL &I
ax g 5 feedy ¥ 1 warfEs
AT AT FAT &, S AT G T
-AET FAAT |

’

8o o qTo To ¥ qTL # UF TATT
& TaTe 7+ FLAE ST T FgT A7
gH qFW IR a9 g9Id T@r F 3
TAOWIA(UESE GFA &1 @ & |

‘One fine morning when we get up, wa
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T T & W’fagtfqﬂtwm“razo !

M aTy 9gd § | Aariat #K trawnﬁzr‘t |

F1AFA F FRO 39 3T § AT T
FHT ATE § | 98 T T FT AIM A
H RYY 9T, 7@ gARH (%Y § 1 458
. ¥ L8R TF & A1 gl FAA LR FUT

YA FET AT, q&gr L&R—UY TR
o FUF & ATH HT ATIATA ¢ TS Z |

qF AT aeed ;B T8 ¢
g fereg o g

Mgr. CHAIRMAN: Let her go on.

Dr. W. S. BARLINGAY (Bombay):

+ . Wrong figures.

SHRIMATI SAVITRY DEVI NIGAM.
It is not a wrong figure.

Surt  DEOKINANDAN NARAYAN
(Bombay): Ten crores of population?

SuriMATI SAVITRY DEVI NIGAM:
Ten crores in thirty years.
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#T FFT § | T2 ST AT I & T
ST SEFT AG! IBM@ATE M F T
319 Fga g fF ag gra Ag a3 m &
TR g T IBW ; AfEA R A
saTfat & a7 sat ¢ f& gg g
ﬁfwmmw%@wﬁwwl

S, § UF QT Tg AT SR
z 5 o g i aufast & 4,
AL T T AFAHS FIATT 4T,
AT & ARTH GG 9, q¥ 7 9
g X< F faar wr ! g yAe &
fony gafedy @t A& & wE ?
o & Afed frurst oF w@ w7 @
T NF T AT Herdr § | OF w9 5
A AT A A fa=ar &, s
FAd T8 & a1 TF &9 & qa1 &1 A
T & 1 A H1T & Farzg fF F ad@
AR ST 5T JF FITX FTAT 9T @3 9,

TG @M A7 |
e AR § I qWEaR FA | 19 Noon
g & 8, 9% H § WA g W
GieferdT Ay Tt T8 1 STRE AT ¥ 4% S, 99 H ag IIET AT

ATE G TAW g9 U @E §, q&l
A (858 § YW A1 FAW gH @I
FCT T | gEEH AT A FREIAT
TMET MWL AR @A 92 @9,
F1 TE THA T | TH HANG F & F
feTd 9T T W ATORT QAT a9 7
g MR &1 FREr € AR '
fear T WR 3EE FAW A @
T ) HE BT AT ST # R
7@ g 2, o faw aw F g g
I8 AGFT FgAl & T84T & | FEL
= MarH! § @ WL FF ag7iw
EF AT SATST FT AT a0Ea | 4T

%W'@Twwmﬁwma@
g, a1 a8 waws § % g9 waw o
T TF WRAITN I a1 | AT A
wlearsad &1 21 § g7 HAAFT HI
aefrr @ AR e dhm g
afed fFa St o SoTew 7T @
SUHT HEATT gA FA FT gAN agd
F9 FIfaw 4T F 1 SHF T@Td IC €T
T ATl T Hlewrsee a2 g @I 2
JAEHT ITART FA & [T gHA H1E AT
FWATSHRE ALT qAE7 HIK F Hg
o fFaT € | 92 €T 9K SO 0 UF
TH & JALT A A AT § |



1937 Budget (General), 1958-59— [ RAJYA SABHA ] General Discussion 1938

[wef: arfee o]

S, TS HqraeTEar ¢ Fgw a
fafeq a0 #1X wre-3¢e 39 A foaga
e § | gar uefafrEaw, sam
THRIHe, UTHFAs9,  8TEss
THET A AT AT A ;AT A oA F
faq goet femad & faarer &few
7 7g At § 5 g e fafieex
TF FIAITIT HX IgT & Ay
fa § | g/ 3T X & g, ey afs
g AR fafaeex, wrgAe fafaeex
AT I T HIT FE AT 4 A
IHT AT qGT IF ST AT A Jqq AT
T agd A g | § Ag A WAy g
fs wz il & T S78 arg g
i 78 a1 afF 30 g wdve
2 fr e fafdt 71w o ofiw fam
IR F IaT T AT F I
et g fFafr v frard s o

TeaTEd, e, fewdt TRy mife

#1 A ¢, TS 7 98¢ 99 AT E AT
S orer AwefdT ¥ wrEel # w93
A 3 a1 Aifdt | e it #7 I
FE @A &, TR GeT H AAT 7 |
=% ford R0-3% T FT CF Ffaz =T
ST AR SEH Lfaa T aar fan
g 1 fee 98l R F uF femiea
w1 aaTaT A1 R 4 & @ S
FX) IEF I AT I&@T F 7T 7
IR AT Gl § AT AE | O T
uT TiFeaT AT 9T 9%,¥s Yoo
T @S & W g A A
wH O Ad & 1 I omEred
Tigeat faas ifeege, @ faw
feeege, we foad dfeege, 3 =@
AT FTH JA @ | 3 ghe S Tiat
W FA9, I9q quE saun R &
gIR qF TgA0 A I§ W AW
A wned R ogIR SReEa §
fram e WA afEdq
CALU L

9, ® 38 Ja7 AT AT g @
BWF LoWFN I /A FT &1 .
ST faq a1 et e &1 sars-
Saw T afgw 9 g & 1 AfeT v
T {3 BEEr anr 3eEl AR fafade
® 7 g3 §, 97+ fAg d331 st
TaTHE T aATr g 8, F &g Wy a
g1 71 gH faral & ¢ ¥4 v &
HiETEAT TFUR &4 &, AfeT HOS
®E T FHST, d1eq, AT TIASE
F ®1 H A HleATgAR §€ AT &,
IqH! a9 F AT g7 T aF F1S
TEAEHTT U7 TE) g oww
HTaEFaT 98 & fF g 99 4 o
TS FEFT @1 g, fmwr o=y
Faw & wd, ifs T feart # &2
TETL & TRIAAT & q& | ATT FHLIST
ArEl TAT -8 TGHET 9T g9 g
@ 8, A feart & gare qe sy
g2 g 3T AR facde dww o9 gd §
I ITFG AT AT TG AT AT @I # )
g w1 wrd, § 3 faeelt & At Ay
N aFdl g1 TWIHE 30-3%
e 9T UF T g W Fg F
AT TAHIA 9T Usiiaga f&F ST
® % f&f s wmioww fufesds
% g, foaa sferem & asar &, |9
TORT AT, ATFT A aF &g
FTAAET AN ® A & )

WE A9 TR /R IEET
gt Setae & S afear A= 8, 39 qer
fremm o S =T afear & 9w
fawrell faomit | 3o fase X qaTS
I} & # g fades &< S g fF
TR W WAl # FofEfra
FIA & qoT7 8! qiex fafpga & fag
fersd | P FG TN Qo wfama
99 TG § HR =g wleagaw ¥
gy gfasw Sa= @gdy &, I T T ¥
1 A 7R A9 9 wfasw aF svw a5
SIS



1939 Budget (General), 1958-59— [ 3 MARCH 1958 1 Genenal Discussion 1940

e, gATH @wWEAT 7 EATH
et 7 8, @ s feaEl @ &
Ffed gATQ Foeqm waiw fpami &7
2T 5w fRama § 3ad T qT
T qTH AZU T AFY FA § AR TF
TEHT 9T T G F@T & | JT AT
e §, 3 faodt w1 9@ &7 AR
¥ wfafaais gr sitar §, 9@ 3 B
#fze wafang & a2 sl
sfafaz s g1, & w3 § 1 e gardr
ST gAzAr § ag 1 qAtEd & 937 g6
forama &, 39T g 8 ) S99 fayary,
AT F=F K (AT a1 o 41
AT ISTHFAF | T 7 FFT F1 I3
[T AZ FAAT IH FATT T 1L F FqFAT
® | I IFT EART ATE@T THS THH
2T I faaT TT-517 @ AT § | 357%
fAT F1€ AATEIAA TET & 1 AT g1
fezm & ifer | OF aga & @ & T
grAfEET agr ¢ g §, Tifs wegy
gzt M U9 @ W T Hem
g\ g madqz fafaeda & favg agr
W &, agi TmAe &t Afgg 5 oag
AT Afqq 9T UF AWAIIFAA He-
o FI W F ART ET A T F (FATAT
AN GAT AFT AT T3 | AT
ATfaRe STEW X g4 (&2 gRir, AT AT
SOt F1ogET A gE |

gy grea fowaT #1 8) J9AT,
AT, AFIA, TEE T A@] UFT
T i 92 g5 & fams e s
FY qUHd TR (FAT A 98T & 1 39
qraed W F15 TAT AWATSAAN Ag)
ST AHT A1 9T foamET 7 7eg T+
7T 9% 39 FHA &1 T &¥F Gdr
& faT IFT T | TH AFL S T gH
fRaT #T wEAT qEEA! ®7 gL AGS
FIT q9 qF gAIL QA FT AAT TG0 &
FFAT L | 39 GIY FA F f6U AL
Y TF gEAEeE e dfaw 9T

|

Farr Arfgd 1 ows o faesr dfaw
FHT &, ag qraq &1 g € fafamm
g foa=sr g w7 9 g A} fag mee
7 &1 9z faaga ol wiz fKifaw
TE & | I9F A ZH AF FT AR
AT AT § | a8 fraeT a9 qv a1
B AN R WA ITW g § %
Y Hwg A AR QIA0IF4 AO0F
MT I F&F 39 faqq Sfgar a8
"TZ FX "X I9F AU WY FY,
g FET G § Ifq g ogHAv |

FHE XA AAIT T AT AT AL
2 T FHT 1 FAfafwFag ZEr ofr
F&4 g, fomy feam &1 3g o w7
oF e fem s g s AT &0 oW
FE AT qEATE g qEATR AT @dr
TR AT A T & WAT
CICTI L G S O G
TR AT 9T WY & | IHT TS FV GAATC
93 &gT JAFT 9841 & 1 39fan gq
FT FAfafEFa HT 9ga ATaRaF § )

% AlafE M a9 T FFT
F1 W grdrew faar sy =nfeq | fe 3T
ST FHAF HIX MET FEAET fas AT
a% g afa ad T wfeq | Al F
faw WY IAFT qET 999 =TIEs AT
AT TAAHET FT TAE AT AN AT
€T TFAFAH F7 297 NgA 1 52 iaeq
® AT FIT A FW gEaT T

F1 A ¥ I I oW S FE

g & A8 G F AT & | WITFA
Tt FwmT F W \AREdT ¥ I 8
F 91 q1 {Farat 7 & = w Sy g ar
TET ATZI AT H W ITT § W 9 W7
SET STRETE UF AfaEe seer w90
Agl g oardr g 1 zEe wialET gl
MT 73T 4 7T HT 9919 F {77 73
HraEaF: & (% A R I FLART §
=T (3T ST A1 ER Sre 30 avary
qEE® ATE AT | BT A AT 2gIT



19041 Budget (General), 1958-59— [ RAJYA SABHA ] General Discussion 1942
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Fal IaF1 g8 722 2 afwT 37F weATAr
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Tet @R & (47 2= & (99, graleea 5
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AT qTE T AT F I&T FTH FAA, &
T FrHIIE g HIX fFEm F gRg A
Fmifza gage & A TH @
fazara 41 FTeHE WA § GaraE S

g, g et & @A aT
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TAF AR WaAw g & 1 uefafe-
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Tagd & ¥R F FATX  ATAA

o W &1 °gd faar  §:

(i) Gaps in the law; (ii) tenants are
ignorant of these laws; (iii) lack of

strong administrative machinery
within the reach of the cultivators.

T o
T aAar & yfy gary #v ==t
gIdi € a7 aa< agl ATq Far AAr g
fo @za 47 73 Fagee T ) zAEE
#1 ug Fg1 fF wa qar afaw Ffacera
aqraT  wra few  fFoa aF g
(1) Rent not more than 1/5 or 1/4 of
the total produce, (2) effective security
to the tenants, (8) ceiling on the
existing and future acquisition of land,
(4) effective legislation to prevent
ejections, and (5) effective steps for

actual enforcement of land raform
measures.
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fad ag @ o1, z@®  agl
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2 39 feam war &1 ww &fea i F4
U2 fAeT gk g o @ 2, fF7 73
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€ IHAT FHAHT | HHA, F ag aqr
aedry Fak gmaeadfF
AN &7 Afad @ FAT AL, A FH A
AT FIF AT ATfEA, g9 W 3T
HIcHad gem arhed f& ga amwa o7 FT
1% AT Fg T 6 go wifghea T
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Sgr %9 919 9 & fF 3 F AR &2
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Surr J. S. BISHT (Uttar Pradesh):
Mr. Chairman, I rise to welcome this
Budget in so far as it implements the
recommendations of Professor Kaldor
for reform of our tax structure on

a rational, equitable and scientific
basis.
In my speech on the 16th May,

1957, in this House I wholeheartedly
welcomed the Budget proposals of
Shri T. T. Krishnamachari and plead-
ed that the other parts of Mr. Kaldor’s
recommendations be implemented. 1
am of opinion that this is the first
attempt to lift the Indian tax struc-
ture out of an archaic and antedilu-
vian rut and to place it on a scienti-
fic and rational basis. For this, we
must congratulate the ex~Finance
Minister for his courage in imple-
menting the recommendations of

Professor Kaldor. It must however
have a human approach. The needs of
the State have to be met, but the need
of the family or the household can-
not be ignored or neglected. There
has to be a fair balance between these
two needs.

I once suggested, and I venture to
suggest again, that an even more
equitable, rational and elastic system
can be based only on a classified sys-
tem of family incomes, making due
allowance between earned and un--
earned incomes. If we classify the
incomes in, say, six categories, that
isi—

(1) income up to Rs. 1,200 per
year,

(2) above Rs. 1,200 per year and
up to the income-tax exemption -
limit of Rs. 3,600 per year,

(3) above Rs. 3,600 per year and
up to Rs. 12,000 per year,

(4) above Rs. 12,000 per year and
up to Rs. 20,000 per year,

(5) above Rs. 20,000 per year and
up to Rs. 36,000 per year, that is,
up to the expenditure tax exemp-~
tion limit, and

(6) above Rs. 36,000 per year;

and then calculate the incidence of
all taxes, local, provincial and Cen-
tral, on such levels of income of the
families or households both in rural
and urban areas, and then work out
a system of taxation for the three tax-

ing authorities, so that the total
incidence of all taxes on any
one is on an equitable Dbasis
at all levelg and in all

areas; we are likely to arrive at a
really fair, equitable and scientific
basis for our tax structure. We should
of course leave a margin for further
taxation at all levels in case of emer-
gency such as war, pestilence, fire,
flood or drought. The Taxation Enquiry
Commission touched this point of
“incidence of taxation” but did not
pursue it further as they thought"
that this was a “difficult and intrac-
table subject” as in India no compre-
hensive enquiry into tax incidence had
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hitherto been made. I humbly ven-
ture to suggest that the Statistical and
Economic Affairs Deparments of the
Government in collaboration with
their opposite numbers in the States
should be called upon to make such
a comprehensive enquiry so that in
the next four or five years’ time the
necessary data may be available, and
the future Finance Minister in colla-
boration with his opposite numbers in
the States may work out such a scien-
tific, rational, equitable and flexible
tax structure for the whole of India.
This will be in the nature of planning
of the taxation policy so that in future
India and all its units will have a
planned taxation policy. This will

greatly help the future planners of
our economy in framing their Five
Year Plans in a manner that will
avoid stresses and strains on the

economy that we see today.

[Mg. DEpuTy CHAIRMAN in the Chair)

Sir, we have the Industrial Policy
Resolution of 1956. It has been approv-
ed by Parliament and I am in whole~
hearted agreemcnt with it, both in
letter and in spirit. I believe this is
the concrete shape of our declared
objective of a socialistic pattern of
society. In a country like ours a mix-
ed economy is the one that suits us

best. Such a mixed economy has paid |

dividends and delivered the goods
in countries like Norway, Sweden, !
Denmark, Belgium, England, West

Germany, Australia, New Zealand and
Canada. In fact, the Scandinavian
countries have attained the highest
standard of living and at the same
time retained their free democratic
way of life and individual liberties.
This being so, we have a  sector
exclusively the close preserve of the
State and another sector for private
enterprise, and yet another where both

may operate. Having thus deliberately

fixed our policy, it is only fair and
right that the sector which is called
the private sector should have full
freedom to operate, of course, under
State regulation, and should be en-
couraged in every way. It is far bet-
ter to abolish it all together and turn
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| the country into a totalitarian regime
than to permit private enterprise, but
harass it, insult it or discourage it.
Production which alone can increase
our wealth and raise our standard of
| living suffers by such discourage-
ment of the private sector. The Com-
munists set the tone in cursing this
sector, and we have to be on our
guard not to fall into their trap. After
all the State gets the cream of this
private enterprise in the shape of
various taxes. And if this private en-
terprise flourishes, the State treasury
flourishes too. The hands of the State
are already too full with what it has
to do. The private enterprise is in
fact the dominant sector. Estimates of
national income for 1955-56 issued
by the Central Statistical Organisa-
tton show that Rs. 874 hundred
crores is the net output of the private
sector as against Rs, 3'6 hundred
crores by Government enterprises.
| Obviously, therefore, we should not
kill the goose that lays the golden
eggs.

In the light of the observations that
I have made, I am of opinion that
we should not stray too far out of the
integrated plan of Professor Kaldor.
Professor Kaldor says that income-
tax should be seven annag per rupee
at the highest level or roughly 45
| per cent. above an income of
l Rs. 25,000 and progressive up to that
| limit, and he rightly points out that
i when the marginal rate of income-
E tax is 90 per cent., the net profit on
!
|

any particular concealment is 900 per
cent. of the post tax income, and that
from any point of view, it is far better
to have a fool-proof system of taxa-
tion with a moderate rate schedule
than a system which has the appear-
i ance of high progressivity, but which
cannot be effectively or impartially
administered and that its redistribu-
tive effects on wealth are only for-
midable on paper but ineffective in
reality. The consequential result is
that some unfortunate minorities in
I the country who are unable for some

reason or other to make use of the

facilities for evasion and avoidance

are both unjustly and from a social

.
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[Shri J. S. Bisht.]

point of view most harmfully penalis-
ed. Mr. T. T. XKrishnamachari had
last year assured in this House that
this year he would bring the maximum
rate on earned income from 77 per
cent. to at least 72 per cent. But
nothing has been done. This is really
disappointing. I think it should be
brought down to 70 per cent. this year
and 65 per cent. next year, even
though one may not go so far as Pro-
fessor Kaldor who recommends a
maximum rate of 45 per cent.

Another point which goes
Professor Kaldor’s scheme is
wealth-tax on companies. I am
opinion that the plea for the exemp-
tion of companies from wealth-tax
is justified inasmuch as the individu-
al shareholder is already liable to pay
this tax. We want these companies to
accumulate capital and re-invest it

against |
the .
of -

in further expansion of the same unit

or in new units. Surely, we do not
want industry to be frozen at the
present level. On the other hand, we
want it to expand.

Surr AKBAR ALI KHAN (Andhra
Pradesh): I think this is being done
now . . .

Surt J. S. BISHT: No; it is not
being done. We want the Industry
to create new employment and
deliver more goods, and that is possi-
ble if they are allowed a good margin
from which capital formation takes
place The same applies to the tax on
higher dividends. Compulsory depo-
sits and tax on bonus shares also need
careful and sympathetic consideration.
All this is suggested not for the bene-
fit of the few but in the larger inter-
ests of a developing economy. All
depress-ants have to be removed so
that economy  may bounce forward
and create wealth and employment.
In this connection, we cannot forget
the example of West Germany and
Japan which have leaped forward to
the front rank of industrial produc-
tion ond greater employment in the
short space of six or seven years.
These are lessons which we learn

from the working of the inexorable

laws of economic forces and instincts.

remembered that the
apparent loss of revenue on these
accounts will be more than made
up, nay, doubled by the additional
revenue from the expanded and
expanding economy as happened in
West  Germany At present, our
Indian industry is not expanding and
industrial production is tapering off.

It has to be

I have already supported wealth-
tax in my speech in this House on
5th September, 1957. I will, therefore,
make a passing reference to the gift
tax and the estate duty. I shall have
opportunity to examine these in detail
when the Gift Tax and the Estate
Duty Bills come up for debate. In
my opinion, Sir, the wealth tax, the
gift tax and the estate duty should
be one integrated whole scheme. 1
said before that in order to have a
rational and equitable base for the
tax structure there should be an
examination of its incidence on the
individual. Here when we are levying
these new taxes, we have an oppor-
tunity of writing on a clean slate.
I suggest that these should be based
on such an equitable and rational
basis. I give an example. Mr. A. owns

some taxable property. He pays
income-tax and super-tax. He also
pays wealth tax, and maybe, ex-

venditure tax., Now, he has to pay the
gift tax if he makes a gift, and
on death, his estate has
to pay estate duty. It is only fair
that we should also examine the
position from the angle of this
individual so that a fair balance is
struck between his interest and the
need of the State. Mr. A being
a normal human being needs some
incentive to earn, to save and
to invest, and presumably, to
leave something for his near and dear
ones. That little incentive, call it
selfishness, has to be allowed for in
this practical world. Therefore, the
incidence should not be such as will
destroy his incentive altogether, or he
will be forced to the criminal act of
evasion or avoidance. I therefore
suggest that we substitute one Act,
called the Gift and Succession Act,
an integrated whole, and abolish



’

1951 Budget (General), 1958-59— [ 3 MARCH 1958 ] General Discussion 1952

the Estate Duty Act, which, in any
case, is too abstruse and complicated.
‘This Gift and Succession Act should
have a taxbasis on the Australian
model. These are new taxes, and if
_people are to be reconciled to them and
avoid evasion, they must start on a
low level. The Australian rate is
‘progressive, from 3 per cent. to 28
pex cent. We might put it at the most
“from 3 per cent. to 30 per cent. That
is number one. The other is that it
should be spread over a generation
«of say 25 years because deaths do not
«occur at stated intervals or regular
intervals in all families. Why should
an unfortunate family that had too
‘many deafhs too soon be deprived
of its property when another man
‘may live to 90 years? Therefore, the
equitable basis is to have it taken
‘in yearly instalments spread over a
‘period of 25 years or 30 years. In
fixing the rate allowance must be
‘made for what 'has been paid in wealth
tax The incidence of these three, viz,
wealth tax, gift tax and succession tax
should be even and fair on each
estate. Here I may make the point
‘clear that when I am referring to
‘successior duty, it includes both
‘testamentary as well as intestate suc-
-cession, whether by will or without
any will,

As 1 said before, the total of all
‘these taxes should be progressive from
‘a minimum of 30 per cent. for estates
«of the value not exceeding Rs. 60
Tlakhs, 40 per cent. up to Rs. 99 lakhs
and 50 per cent. for Rs. 1 crore and
upwards. In the long run, the State
will be the gainer because there will
‘be little or no leakage and there will
be no incenfrve to commit any crimi-
‘nal act.

I now come to the controversial
squestion of deficit financing and infla-
‘tion. I hold definite views on this
matter and I had expressed them in
detail in my speeches in this House on
the 7th March, 1956, and again on
26th May, 1956, 15th December, 19586,
and agam on the 16th May, 1957.
Lord Keynes devised this technique
of deficit fimancing in the special con-

|

1

ditions of a highly industrialised
country like England in the thirties.
There was the labour both skilled and
unskilled at one end able and willing
to work, and there was the whole
industrial apparatus on the other, and
some thing was needed to bring them
together so that the wheels of indus-
try could begin to move again and

unemployment be got over. He
devised this technique of injecting
created money into the economy,

which was in the nature of borrowing
on the production of tomorrow. This
did the trick, but experience has
proved that in under-developed coun-
tries, as also in countries of Eastern
Europe, wherever this was tried, it

" did not work and inflation followed.

_ there due to the lag in time.

. about Rs.

So, it proved a remedy worse than the
disease. Additional purchasing power
created additional demand for goods
that were not there and could not be
Then
wages rose, costs rose and the
vicious circle began. I am, therefore,
not happy over the quantum of this
deficit finance for the current and
next year. Professor Kaldor himself
hags stated in his report that the
Indian economy can absorb only
about Rs. 150 crores a year and that
in the whole of the Second Five Year
Plan the maximum it can absorb is
800 crores. Here we are
already having deficit financing of
more than Rs. 800 crores within these
two years. Since the last two years
we have been supplied with an ‘Eco-
nomic Survey’ with the Budget. This
is very welcome indeed, but I regret
to say that no satisfactory explana-
tion is given of the puzzling pheno-

menon that is apparent in our pre-
sent economic situation. I hope that
the hon. Minister will be able to

throw some light on this. Why is it
that in spite of so much money
injected into the system, cloth 1s not
being lifted and the stocks of un-
sold cloth are accumulating? In many
other industries, similar conditions
prevail. So far as the consumer is
concerned, there is obvious inflation,
but so far as the producer is concern-
ed, there is something like depres-
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sion. Why is this so? The cost of liv-
ing is rising, the middle classes and
the fixed income groups are suffering
and savings are being eroded, whe-
ther in the shape of fixed deposits or
otherwise. Equity shareholders have
lost one-fourth of their capital within
one year but gol\d and silver prices
are rising. Is it that the propensity of
the Indian consumer is directed differ-
ently to what it is elsewhere? If so,
then these text-book formulae are
no indications to us. At the same time
there is no effective demand for
manufactured goods and industrial
production is slackening. This is, as
I said before, a little puzzling. Why
is this so? There is no explanation
for this. Everything has been glos-
sed over. I ask these questions
because, unless we are able to dia-
gnose the malaise correctly, no effec-
tive remedy can be devised. At
present, we are merely adopting ad
hoc remedies and some succeed and
others fail. It is too soon to take cre-
dit for these measures, as has been
taken in this Economic Survey. It is
necessary to probe further and find
out the causa causans—to wuse a
medical word—of this particular phe-
nomenon.

I am happy to note the improve-
ment in our balance of payment posi-
tion. Para. 34 at page 15 of the Eco-
nomic Survey says that we have
secured Rs. 480 crores since the Second
Plan began up to the 31st December
1957 and a further sum of Rs. 234
crores is expected from the U.S.A,
Germany, Japan and France. We are
grateful to all the countries who
have come to our aid and in particular
to the U.S.A. for its massive aid.
There is nothing wrong in foreign
aid. The U.S.A. itself progressed on
such aid, and we have seen the
example of West Germany and Japan.
It is said that every generation must
bear its own cross. As we are anxious
to bear the cross of two or three gen-
erations and as we have to function
within a democratic set-up, we can
do it only with the aid of friendly
foreign countries. We have drawn

down our foreign exchange resources

' very considerably, so much so that at

the end of January they have dwindled
down to Rs. 285 crores. There is not.
much room to draw it further down.
This further underliines our need of
foreign aid and I have no doubt that
now that our policy of non-alignment

. is understood and appreciated by the

Great Powers concerned, foreign aid
will flow in even larger measure. For
this the nation is beholden to the
Prime Minister for his unswerving
and rock-like stand on the policy of’

non-alignment. We must also record

our thanks to Shri T. T. Krishnama-
chari and the Industrial Delegation for-
removing misapprehensions and clear-
ing the deck for foreign aid. Here 1
would recommend that there should
be a long-term foreign exchange
budget, say, of ten or fifteen years, so
that in future we are not caught nap-
ping as we were capght this time. Of
course, such a long-term budget will
have to be a co-ordinated one. That
is to say, a consolidated one of the
requirements of foreign exchange of
all the Ministries at the Centre as well
as those of the States.

In passing, I may mention here that
from the tables given in the Econo-
mic Survey, I have calculated that of
the total imperts of roughly Rs. 2,450
crores in the last 2} years, as much as
Rs. 6583 crores was on Government
account, and in the private sector the
machinery imports were worth only
Rs. 146-34 crores. Therefore, the cry
that the former Finance Minister,
while he was Minister for Industry
and Commerce, gave impont licences.
right and left and that that was res-
ponsible for all this trouble, is more
or less not well-founded. The import
licences were mostly for industrial

- raw materials, which were necessary

to run our industries.

There is another point with regard
to the Budget. It is said that in order-

- to achieve our objective of a socia-

listic pattern of society, there should
not be too big a disparity between

! the rich and the poor; but we some-
times forget that the disparity betweens
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region and region is worse than the
-disparity between  individual
individual. So far as the disparity bet-
ween individual and individual is
-concerned, we have our taxation
policy, our fiscal policy. For this pur-
pose, we have the income-tax, super-
‘tax, estate duty, wealth tax, gift tax
and so on and so forth. But what
-about the disparity between region
and region? There are certain regions
in India which are as industrialised
as Germany or England, while there
are States which are as backward as
‘the blackest Africa. Take for instance
the region of Bombay or the region
of Calcutta. There are many other
-such regions, where there are indus-
tries. Yet, when we make allocalions,
it is these same regions again who get
‘more, whereas the other regions
which are backward are not getting
so much. 1 give you the example of
Uttar Pradesh, for instance. The Gov-
-ernment of Uttar Pradesh has been
appealing to the Government of India
time and again for helping them
because, being a large province with a
very heavy population of 630 lakhs
and with no industries worth the.
name except in one city—Kanpur—
and with the poor eastern districts
where the average holding is 11 acres,
it is finding itself steeped in poverty.
‘Even in U.P. there are regions like
our Kumaon Hills, which are proba-
"bly like the hills in Asal Maharashtra
which has volcanic hills, situated near
about Poona,—these are the two
regions which are the poorest in India
because there is no land, there is no
other means of livelihood, there is no
industry and there 1is no facility.
Therefore, I am putting in a strong
appeal to the Government of India
and luckily at this time the Finance
Minister happens to be also the Prime
Minister of India and Chairman of
the Planning Commission. I strongly
appeal that the disparity between the
various regions should be removed
and for that, necessary steps should
be taken. For instance, when you im-
port machinery the people who get
it at the ports, of course, get it at

<cheaper rates. In that case the rail-

. commissions had to be given on

way freight structure and the trans-

and | port arrangements should be so co-

ordinated on a pooled scale that every
region can get the same stuff at the
same rates. Something like that has
been done for cement and steel and
the same is needed for coal, petrol
and diesel oil. These should be co-
ordinated in a whole manner so that
every region, whether it is north,
south, east, west or the central region,
get the same facility and opportunity
of developing industries as these
favoured areas that have a march of
100 years over others. I hope this will
be taken into consideration. I hope
that when you are distributing these
licences, industrial licences or import
licences, these points will be borne
in mind so that the backward areas
may not have a legitimate grievance
about them.

There is one point to which I must
now refer. I will now leave the ques-
tion of economic policy and finance
so far as this present Budget is con-
cerned and go over to the question of
army. Last year I ventured to sug-
gest to the hon. Defence Minister that
he should remove the grievances
among the Officer Corps of the Indian
Army where they have been labour-
ing under great difficulties. The Indian
Commissioned Officers Corps, as you
know, is suffering from a block in
promotion. Up to the grade of Major
—the Second Lieutenant, Lieutenant,
Captain and Major—the majority, say
95 per cent., of the officers come with~
in that category, but for promotion
from Lieutenant Colonel upwards, the
posts are very few-—hardly 500 out of
an Officer Corps of nearly—I will not
give the number—more than 10,000.
We have got for promotion purposes
hardly 500 posts. Naturally, there is
a block and there is a special block
because during war time certain large
scale recruitment had to be done and
a
large scale because the army had to
be officered. I sugegsted last year
to the Defence Minister two solutions
which have to be combined together,
which have to be complementary to
each other. One was that he should
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upgrade certain posts, namely, every
regiment is commanded today by a
Lieutenant Colonel and the second in
command is an officer of the rank of
Major. I suggested to him that the
officer commanding a regiment should
be upgraded to the full grade of Colo-
nel and the second in command should
be made Lieutenant Colonel. That is
number one. Number two was, as
happens in the British army and hap-
pened before the British left here,
and thereafter, it was this that cer-
tain officers had the option. Supposing
they reached the grade of Major and
they reached 48 to 50, then they had
the option of either remaining in the
army or what is called ‘“mustering
out” of the army. But when they
retired from the army, they were given
the pension of the next higher grade,
that is, they were entitled to Lieute-
nant Colonel’s pension. That in a way,
solved the problem by two ways.
That is, officers who deserved a pro-
motion, were upgraded and officers
who could not be promoted, had the
option either to remain in the grade
in which they were or to get out of
the army on higher pension.

Sur1 AKBAR ALI KHAN: Will it
not be a further addition to the
Defence expenditure?

Surr J. S. BISHT: I am coming to
that. The hon. Defence Minister came
here to give a reply to that particular
point. I regret to say that the reply
has not satisfied me, because the pro-
blem is there. Unless you solve a pro-
blem, there can be no satisfaction.
Whenever there is a grievance, it
should be remedied. As long as that
remains, it will come up for remedy.
Therefore, I again appeal. I believe,
I have a suspicion in my mind, that
the hon. Defence Minister dealt with
the matter in a routine way, taking
it as one of the suggestions from a
Member of Parliament who had
speak something on a certain subject
about which he knew nothing. I hate
to bring personal points and for the
last six years that I have been in
Parliament, I have never once men-

to |

tioned this point but berause of that
unsatisfactory reply and the suspi-
cion, that I have that the suggestion
is not receiving the proper considera-
tion that it deserved, I apologise to.
this House and to you, for bringing it
in. I am a father who has two sons
in the armed forces and both of them
fought in the Kashmir campaign and
I am proud of that. One of them has
been in it for the last 15 years and
another for 13 years. Besides these
two sons, there are many other
relations in other branches of the
army and air force. It is through them.
for the last 15 years that I have been
following the career of these young:
officers in the Indian Army—the Indian
Commissioned Officers—and not only
through them but I have visited the
cantonments and officers’ messes and
have kept myself in contact with the
minds of these young officers from
Jammu in the North to Barrackpore-
in the East and Poona in the South.
I have wandered through all these-
cantonments and officers’ messes.
Therefore, when I suggest this, I am
merely voicing a grievance that is.
there on the part of these officers.
Unfortunately, today the high level
policy is laid down by civilian officers
who are, of course, well-paid and who,
therefore, are being so indifferent
and are not able to appreciate the-
position of these young  officers
because they don’t feel the pinch.
Secondly, the higher military officers
belong to what is called the King’s
Commission. They too are paid a-
higher scale just as the I1.C.S. are paid
higher than the 1.A.S. The difficulty
therefore is that the I.C.Os. have not

yet attained that seniority to .reach
the higher levels which are called
brass hats, where policy is laid down.
It becomes therefore necessary to
ventilate these grievances and to bring
them to the notice directly ef the hon.
Defence Minister. I rather suspect
that we suffer from a hang-over of
the British days. You know when
the imperialists began to rule an
empire over which the sun never set,
the posts of officers, right up to 1940,

before the Second World War began,
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were manned by and large by the
vounger cadets of the aristocracy and
by plutocrats and people who were
from Eton and Harrow. The
scales, the privileges and allowances

of the officer cadets were deliberately

kept down because they did not want

the middle classes to come up. They

did not depend for their living on

their salary. It was only a pocket

money. They depended for their

living on their own private sources.

These problems we have inherited

from them, these traditions we have

inherited but it is forgotten that in

England after the Second World War,

the whole army became a people’s

army because this war had to be

fought on a larger scale and the mid-

dle classes entered the army and the

officer corps. The British people too

had the same difficulties but the prac-

tical people that they are, the con-

servative Government itself raised

the salaries and allowances of the

Officer corps and when the Labour

Guvernment came into power, they

enhpnced it on a very liberal scale.

Because they said that these officers

came from the middle classes and

they depended on their salaries for

their living and their families were

\Iso dependent on that just as the

civilian officers and officers of the

other departments of the State were

depending for their living on their

pay. Therefore, why should the army

people not be given the necessary

pay, pension, privileges etc.?

Now, this officer corps also suffers
from another difficulty. In the civil
side the retirement age is 55 and in
certain States it has been raised to
58 which is the age recommended by
the Central Pay Commission. 1 am
all in favour of raising the age of
retirement to 58, because that accord-
ing to me is the right age. In England
and in America the age of retirement
is 60. Anyway, even 55 is a tolerable
age, but in the Army, today the offi-
cers in this block, are asked to go
away at the age of 48 and they are
lucky if they are allowed to go up
to even 50. Just imagine these peo- .
ple with wives and children, just at !

pay
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the time they are likely to be en-
cumbered with expenses, having to
go away in this manner. These are
the officers who risk their life and
limb for the security of the ,5tale
and on them are put all these men-
tal stresses and strains. Their salary
scale is very low. A Major can go
up to only Rs. 1050 which even a
Deputy Collector gets today without
any of these troubles, without any of
these risks. And this is as against
Rs. 3000 on the civil side in the Indian
Administrative  Service. Therefore,
I would appeal to the hon. Defence
Minister to bring a sympathetic mind
to bear on this problem and to re-
move these stresses and strains from
the psychology of these officers and to
solve these problems. I raised this
problem of blocking of promotions
in the Indian Army and I was told
that that is the position in  other
armies of the world also, that an
officer commanding a regiment was of
the cadre of Lieutenant Colonel. But
that is no reason why we should not
do it otherwise. Our local problems
will have to be solved by us accord-
ing to the situations that we actually
face in this country. If he 1is not
going to do it on a permanent basis,
I would appeal to him to do it at
least on a temporary basis, so that
this gap, of those who were taken on
a large scale in 1942 and 1943 may be
removed. I have given a concrete
suggestion and if they have any
alternative and Dbetter suggestion I
will be only too glad to welcome it.

Another handicap from which this
Officer Corps suffers today is the edu-
cation of their children. You know
they are transferred from one corner
of the country to another. They may
be in Jammu and Kashmir today, in
Trivandrum tomorrow and the day
after in NEFA, in Assam or in Bengal.
They also have got wives and child-
ren. What is to happen to the edu-
cation of their children? I asked the
same question some two years back
and then Dr. Katju said that a scheme
was being worked out and there was
some aiffficulty with regard to the
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medium of instruction, this language |
affair. I would appeal to the Defence !
Minister not to have anything to do |
with this language affair. Let edu-
cation be imparted in English on a
uniform scale throughout India as is
being done in most of the public
schools, in the Doon School, for ins-
tance, so that these boys may get a
uniform education, with uniform cur-
riculum and uniform text-books, so
that even when these officers are
transferred, their children may be pro-
vided proper education. And let us
not introduce this language contro-
versy into the armed forces, because
that will be our undoing and if this
political controversy were to go there
also, we do not know where we shall
ultimately stand.

The third difficulty with regard to

these officers is that of residential
accommodation for their families.
These officers are being put here,
there and everywhere and there
is no  accommodation available.
It is now 10 years and money
is not found for this purpose.

Another point which I raised pnce
was how is it that even after ten
years, along the whole of our western
front you have not constructed can-
tonments and barracks? I can under-
stand your waiting up till now for
constructing barracks and canton-
ments in Jammu and Kashmir. But
what about the area from Gurudas-
pur down to the Rann of Kutch? We
lost all our cantonments and instal-
lations on the western front because
all that part has gone to Pakistan.
How is it that we are not construct-
ing them now? This is very neces-
sary. In fact, it is very important.
I saw it myself on the Jammu and
Kashmir front, the men living in
tents. And I do not know what
is the «cost of these tents. That
must be  considerable, because
the tents must require replace-
ment now and then. What has
been the total cost, I don’t know. If
you had put up some sort of even
kutcha huts, as was done during the [

war-time, they would have lasted
some twenty years and that would
have been something.

My hon. friend Shri Akbar Ali
Khan asked me just now, what about
the money? I will only invite his
attention to the fact that this Officer
Corps is very important to the country
and what I have suggested is not going
to cost you much. If you look at the
Defence Services estimates, on pages
8 and 22, you will find that the pay
and allowances of the officers come to
Rs. 12,33,000. I am deducting the pay
ana allowances of cadets because that
does not come under this category.
So the sum is only Rs. 12,33,000. And
this has remained more or less static.
The total defence expenditure of the
Government of India was in the
neighbourhood of Rs. 200 crores and
today it is Rs. 278 crores. So we
have been able to find that money.
From where was that found? So
where there is a will there is a way
and where there is no will you can
always find arguments and reasons
for not doing a thing. Instead of Rs.
12,33,000 it may come to, say, Rs
18,00,000, that is about Rs. 60,000 more
But this is very important. 'This
Officer Crops forms the brain and the
backbone of the army and they must
be contented. We should not have
¢nly one-sided loyalty., They are
loya! to the State. They will fight to
the last for the State. The State also
should be loyal to them and look into
their grievances sympathetically and
carefully. Therefore, I say, this mat-
ter of money is not of much impor-
tance in this context.

Sir, as I said before, we are grate-
ful to the present Defence Minister
for many things. He has done very
well as Defence Minister. There
were nearly 2,000 officers on a tem-
porary basis and continuing for
several years on a temporary basis
with nobody to look into this ques-
tion. Of course, the Pakistan Army
also had the same problem, but the
British Commander-in-Chief in the
very beginning, in 1949-50 solved it
by granting permanent commissions
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to these men. After all, you want
an army and you want officers.
Where are they to come from? Here
are well-trained men. Why throw
them away and run after some fan-
tastic scheme which may never be
available? So the hon. Defence
Minister deserves our congratulations
and thanks. He piromptly solved this
problem by granting them perma-
‘nent commissions, to a couple of
thousand officers, and to that extent
he deserves gratitude and for that I
£give him full marks.

He also deserves our thanks for the
fact that he has equipped the army
properly. It was almost naked. How
can you expect the morale of the
army to be up when a neighbouring
«country was being equipped with the
most modern arms? Therefore, Mr.
"Krishna Menon took it up promptly
and had the army trained well and
equipped the army and so our boys
. can now face anyone fully confident
that they have weapons in their hands
with which they can face any enemy
in the world. And for this also 1
_give Mr. Krishna Menon full marks.

Therefore, I hope he will solve
these problems also which I raised
today. He alone can do it, because

he has the courage and the capacity
to do it, and if he does it, I will give
him hundred per cent marks, as a
very successful Defence Minister. I
would, therefore, most earnestly
appeal to him to look into this matter
very sympathetically and very care-
fully and not as if it were a routine
matter.

With these remarks, I support the
Budget, subject to the various com-
ments that I have made.

Mr. DEPUTY CHAIRMAN: The
““House stands adjourned till 2.30 p.m.

The House then adjourned
for lunch at one of the
clock.

5
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The House reassembled after lunch
at half past two of the clock, MR.
Deputy CHAIRMAN in the Chair.

SHrr JASWANT SINGH (Rajas-
than): Mr. Deputy Chairman, the
start of the Second Five Year Plan
and the assumption of office by the
2x-Finance Minister, Shri T. T. Krish-
namachari, almost synchronised. It
was clear that, ambitious as our Plan
was, in order to make it a success, we
had to find resources to a very great
extent internally also. For this pur-
pose, we consulted an economist of
great repute, Professor Kaldor, who
proposed a number of personal taxes
and indicated other sources also. After
the assumption of office by the ex-
Finance Minister, in order to get
internal resources, he brought before
the House taxes time and again but
the integrated proposals for taxation
were brought before the Parliament
in May last and in September last.
The ex-Finance Minister stated that
he would approach Parliament with
fresh taxation proposals whenever the
occasion so demanded and added that
he could not be fettered by past con-

ventions. Happily, subsequently he
gave the assurance that the new
shape which was to be given to the

tax structure had been completed and
that what would be done during the
rest of the Second Five Year Plan
period would be no more than margi-
nal adjustments. Our tax structure
is, in the main, based on the recom-
mendations of  Professor Kaldor
which, in his opinion, should provide
the greater part of the requirements
necessary to ensure the success of the

Plan. His proposals for personal
taxation fell under the following
heads, wealth tax, annual tax on

capital gains which was levied earlier,
expenditure tax and general gifts tax.
He also recommended that the maxi-
mum rate of tax on income should
not exceed 45 per cent. Some of the
new taxes are intended to be substi-
tutes for the substantial lowering of
the rate of income tax suggested by
him. He made several suggestions
with regard to the evasion of tax on
business incomes. Professor Kaldor
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also stated that the remainder of the
additional funds would have to be
raised from land revenue and excise
duties. These were, in short, the
main proposals of Professor Kaldor
and our taxation structure has been
more or less based on this. During
the last year, these proposals were
brought in in two instalments as I
stated a little while earlier, that is,
in May last and in September last
and the ex-Finance Mnusier mnd.cated
that he would not hesitate to bring
forward proposals levying further
taxes if it was necessary. Now, the
gift tax is the last tax with regard to
personal taxation suggested by Pro-
tessor Kaldor. I need not go into the
details because last year when the
taxation proposals were brought
before the House, they were discussed
threadbare. Now, Government have
brought forth the last measure, the
gift tax, and before long, the neces-
sary Bill will come before the House
when it will be thoroughly discussed.

It is not known as why the
other recommendations of Professor
Kaldor have not been implemented.
The other source suggested by him
wag the doubling of the land revenue.
Of course, this revenue will go to the
States but that also will help the
country because we give large
amounts both under the recommenda-
tions of the Finance Commission as
well as otherwise in the form of sub-
sidies, loans and gifts from the Cen-
tre. Politically, I agree that it will
not be expected of the States that
they will enhance the land revenue
because it is the land owning class
which possesses a large amount of
voting power. Similarly, with regard
to excise duties, it would be fair that
on articles of mass consumption,
excise duties should be levied so that
the taxation is spread over to cover
all strata of society and all kinds of
people. It is neither fair nor feasible
for us to expect that all the money
should come from the rich people and
that the others in the country should
not share the burden. At the same
\time, whenever we levy these taxes

to

|

on the people, whether rich or poor,
it becomeg the duty of the State to
give them full protection. As Istated
earlier, in this Budget the gift tax-
has been introduced and, along with
this, the limit of estate duty has been
reduced. The other reliefs given are:
in respect of super tax on excess divi-
dends of section 23A companies,
exemption of the wealth of foreigner,
resident or ordinarily resident in.
India, and the withdrawal of irksome:*
rules for exemption from income-tax
or payments made to employees on:
account of leave passages, etc. Sir,
these are very welcome features. We’
have been finding foreign capital shy
to come to our country and, in order-
to give an impetus to foreign capital
which will to a very large extent
help us, it is necessary for us to give
these reliefs. This was also expected:
Moreover, we could say that the ndi-
cation was already there in regard to
these matters when the ex-Finance-
Minister, Mr. T. T. Krishnamachari,
was abroad a few months ago. It is.
a happy news, Sir, that the develop-
ment rebate in respect of the ship-
ping industry has been raised from
25 per cent. to 40 per cent. This is.
also a welcome news.

Sir, as far as this Budget is con-
cerned, from the comments that have-
appeared in the press, it is evident
that trade and industry have not wel-
comed the Budget, and similarly our
friends who hold leftist ideag are not
likely to welcome this Budget
because they wanted some more taxa--
tion. As far as trade and industry
are concerned, they had certain
expectations, but those expectations
have not been fulfilled. Professor
Kaldor had not proposed the wealth
tax on companies, but for some
reason the Finance Ministry or the
Finance Minister has put this tax in
the statute book. Then there is the
compulsory deposit of reserves, and
the rate of excess dividend tax has not
been reduced. Then the bonus tax
has not been lowered and there is the
omissien of any reference to excise
duties on cloth, textiles, etc. The
trade and industry had expected that
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all these things will find a place ir
the Budget proposals, and in not find-
ing them they are naturally dis-
appointed.

Now, Sir, to come to the Budget
proposals my first remarks would be
that these taxation proposals are not
likely to bring much revenue because,
last year, the major part of the
recommendations of Professor Kaldor
were implemented and some of the
classes like the industrialists and the
princes have been roped in so that
large amounts by way of taxation
would be forthcoming from them. It
is true that as a result of the agree-
ment with the princes at the time of
their accession to the Indian Union—
the agreements and covenants that
were entered into with them by the
Government—the Government would
give them privy purses free of
income-tax. It was expected of the
Congress Government that they will
not go back on their words, and this
is exactly what has happened—what
was expected of them—that they
stood by the agreements they had
entered into with the former rulers
as far as the privy purses were con-
cerned in spite of vocal elements and
some other interests who are  anti-
anything good-accruing to the coun-
try as a result of this agreement. In
spite of that vocal element the Gov-
ernment stood by their promise. But
very cleverly, by the introduction of
these taxes, whatever the princes
would get free of income-tax in
regard to their privy purses will be
taken back from them mostly in the
form of wealth tax and expenditure
tax. But that is a different story. It
was very encouraging to hear this
morning today’s first speaker, Shri-
mati Savitry Nigam, referring sympa-
thetically to the former princes, and
asked the Government to bring for-
ward certain proposals which will
rehabilitate them because she felt
the uncertainty hanging in regard to
how long these privy purses will last.
As T stated a little while ago, so far
as the privy purses are concerned,
_more or less by the back-door they

. have been taken away, and therefore

this question is not of any substantial
value.

Now, Sir, to come to other points
I would submit that inflation is hitting.
some sections of the society very
hard. It is true that the labour class-
because of the development works, in
which they are engaged, have benefit-
ed; every member of his family goes
to work and earns, and therefore
their standard has risen. But the:
middle class, I mean the service class
has been very hard hit. We are a
welfare State and we are a democracy
also. We compare ourselves with
foreign countries who are welfare:
States and who have adopted also the
socialist pattern of society. But we
make sometimes some mistakes in
making such comparison. Now, Sir,
a comparison with the position of the
lower middle class in western coun-
tries, such as, United Kingdom and’
Sweden, is highly misleading. In the
case of these countries the children of”
the lower middle class get free edu-
cation up to a very high standard,
even up to the university standard in
the case of more promising students.
They get free medical attendance and’
treatment by specialists. Their hous-
ing is subsidised; there is provision
for their maintenance during unem-
ployment and there is provision for
old-age pensions. There is in fact
almost complete security from birth
to death. Our middle class get none
of these benefits. Now, food and
clothing are the two main things in
the necessities of life. The vast
majority of population in this coun-
try is ill-fed and ill-clothed. The first
impact of the inflationary pressure
generated by the increased purchasing
power is on food and clothing. Sir.
in my part of the State, in spite of
large development works going on in
the country, the middle class have
been so hard hit that whereas in
olden times, even in the worst years
of famine, foodgrains never sold at
less than 8 to 10 seers a rupee, now
wheat is available only to the extent
ot 21 seers a rupee. The same is the-
case with cloth. So, 2 large popula-
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-tton will not benefit from the huge
expenditure which we are incurring
in the development of our country.

Then, Sir, I would further submit
that it is very well that we should
-develop in all directions. But, has
not the time arrived for us to con-
sider whether it is not possible to
postpone schemes socially desirable
so that we can have those funds made
available to us in regard to 1tems
which will result in increased pro-
duction during the Plan period? It
1s understood that the Ambar Charkha
programme during the Plan  period
will cost about 200 crores of rupees.
+On the question whether it is neces-
sary I agree, and everybody would
.agree, that sociably this is a desirable
thing. But there are many things
-which are desirable; still in view of
‘the fact that because of this large
expenditure and deficit financing infla-
‘tion has begun to raise its head, 1t
will affect a large number of people
adversely, and in the circumstances
it will be desirable that such sociably
desirable schemes should be
postponed.

Tue DEPUTY MINISTER or FIN-
ANCE (Surr B. R. BracaTr): Will it
cost Rs. 200 crores?

Surr JASWANT SINGH: That is
-my impression. I do not know what
are the actual figures, but that is my
impression.

Tue DEPUTY MIN'STER or COM-
MERCE anp INDUSTRY (SHRT SATISH
CHANDRA) : Rs. 200 crores are provided
for all the small-scale cottage indus-
tries, village industries, handloom,
etc.—for the small-scale sector. For
Ambar Charkha alone at present that
programme costs Rs. 5 crores a year.

SHRI JASWANT SINGH: Rs. 200
crores are allotted under the Plan.
All these things which the hon.

Deputy Minister has stated . . .

Mgr. DEPUTY CHAIRMAN: That is
for all the small-scale industries.

Surr JASWANT SINGH: Sir,
‘I would come to

now
the _expenditure

| in view of the

which has been provided for in the
Budget proposals. The estimates of
expenditure on revenue and capital
accounts reveal that the Budget has
come under pressure in regard to four
main heads. First is in regard to
the award of the Second Finance
Commission which will give to the
States something like Rs. 40 crores. .
This will give an increase of Rs. 30°45
crores in the resources transferable
to the States. Then, Sir, defence
expenditure has also increased to a
very great extent. Defence expendi-
ture on revenue account in the cur-
rent revised estimates is Rs. 266
crores. This is about Rs. 13 crores’
higher than the Budget estimates. For
the coming financial year an addition
of Rs. 12 crores has been made, and,

the total expenditure on defence
comes to something like Rs, 278
crores. Looking into our revenue, it

is indeed a very high expenditure.
Sir, when our relations are so friendly
with all the countries and when we
publicly state that our army is a
peace time army, and in view of our
policy of non-alignment, we do not
stand any danger whatsoever from
anybody, and obviously it appears
contradictory that we should go on
increasing our expenditure to this
extent which naturally will hamper
our development programme, because .
most of the money has to be diverted
to that programme, and we have to
vesort either to deficit financing or we
will have to go to the foreign coun-
tries for help.

Dr. W. S. BARLINGAY: Would
your State like reduction in defence
expenditure? )

Surr JASWANT SINGH: I perso-
nally will not. But what I say is
this that it appears contradictory
from the policy that the Government
are following that they should believe
in arming our forces to this extent,
Congress ideology,

Congress principles.

|
|
i
!

SHrt AKBAR ALI KHAN: What is
your policy?
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SHr1 JASWANT SINGH: If the hon. | this year has been stepped

Member wants my policy, I come

to
and

up

Rs. 1,017 crores, both capital

from a so-called martial race and I ] revenue for the Centre and the States.

believe in the maxim that whichever
country or nation is strong will rule,
whatever may be the ideologies and
principles which any country follows.
I should say we should increase, but
it appears contradictory from the
principles that the governing party is
following.

Dr. W. S. BARLINGAY:
X 7.7 a| o aruafy

SHrr JASWANT SINGH: Sir, civil
expenditure has also increased consi-
derably, but it is relatively small. I
would submit that the taxpayer is
being pressed very hard, and on the
other hand more and more money is
being spent on unproductive adminis-
tration. Here I would like to stress
that from every corner of the country
there is a clamour in regard to the
wastefulness. If we look into our
past Budgets, we will see that there
is very little justification for such
high taxation. Our country is one of
the highest taxed countries in the
world, and there is very little justifi-
cation for that in this sense that
crores of rupees would be found
unutilised or surrendered at the end
of the year. For this over-budgeting
by the different Ministries and
Departments, the taxpayer has to
suffer, because the Finance Minister
has to find the money to balance the
Budget, and it is very necessary that
the Budget proposals should be
scrutinised very minutely and very
carefully so that the burden imposed
on the taxpayer is within his capacity
to bear. It appears that if we go on
at this rate, vast numbers of people
will find it very hard to make both
ends meet. They are hit all round
in the first instance by high taxation,
then by inflation, then by high prices
of the necessary commodities.

Finally, Sir, we have decided that

the size of the Plan will be of the

order of Rs. 4,800 crores. The outlay

public.

This includes provision of Rs. 122
crores from revenue budget and
Rs. 621 crores from capital budget.

Compared to the current budget, the

total expenditure on the Plan has

been stepped up by Rs. 135 crores.

The bulk of the increase is for the

benefit of the Railways and industrial

schemes at the Centre and agricul-

tural programmes in the States. Sir,.
in regard to the necessity of economy

in respect of 1industrialisation and .
agriculture, the two previous

speakers, Shrimati Nigam and Shri -
Bisht, have already spoken and I need

not take the time of the House by

speaking further on the subject. I

would eventually submit that these

proposals of taxation are proving

harder and harder to the general

There are other sources of ~
indirect taxation, and it 1s high time -
that the Government should tap

them also. We hear from our Prime -
Minister time and again that we
should not be statie, it is sputnik age,
we should not be hidebound to what

was happening a few years ago, we:"
must always be on the march, and if
we make a mistake we should reverse

the steps and correct that mistake.

Here are two very necessary taxa-

tions which are not irksome, which
will bring very big amounts; people
will get real relief and we will get
a large amount of internal resources .
to meet our Budget.

3 p.M.
Not being a member of this great
Congress organisation, 1 cannot -

appreciate why they took this step a
few years ago. Even now it is not
possible for us to understand that.
But some of the senior Congressmen
even now have been giving vent to:
their views in this House and outside
also with regard to the salt tax. Raj-
kumari Amrit Kaur, who is not pre-
sent here now; has been saying that if
Gandhiji would have been alive today,
he would have advocated the salt tax,
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and if not the salt tax, then at least '

so far as this prohibition is con-
cerned, he would have retraced his
steps and thus large resources would
have been placed at the disposal of
the State. Sir, how far prohibition
has been successful or not is not the
moot point today, and I need not
spcak on it. But I may submit that
prohibition has been tried in about
half a dozen countries and it has fail-
ed, and it is bound to fail in this
.country also. Wherever it has been
introduced in this country, well, it
has more or less, in practice, failed,
although we may agree with that
view or not. Here is the State of
Bombay which takes pride in the
-matter of prohibition. But from my
personal experience I have seen and
"you can also see it that you can get
liquor almost in every corner in spite
of prohibition there. And the Gov-
.ernment is losing lakhs and crores of

rupees. Sir, take the case of Eng-
land or the United Kingdom. There
the duties in regard to beer and

liquor amount to £ 400 millions which
is equivalent to the total revenue of
‘this country. In 1956-57 our total
‘revenue did not amount to £ 400 mil-
lions, which in England is realised
-only from duties on liquor. There-
fore, Sir, as stated by some of the
emment Congressmen that if Gandhi-
ji had been alive today, he would
.have agreed to the levy of these
taxes. I strongly recommend that the
Government should consider their
position and find the resources which
we need so badly to see that our Plan
.succeeds, by resorting to these taxes.

Dr. W. S. BARLINGAY: Why bring
in Gandhiji now?

Surt JASWANT SINGH: I am not
bringing in Gandhiji now. I am
merely quoting what Rajkumari

Amrit Kaur has been saying in
House and outside. I do not know
whether my hon. friend considers
Rajkumari to be a Congress member
or whether she can be called Gandhian
~or whether she can be called a disci-
ple of Gandhiji, but I am quoting

this

what she has been saying in  this
House. (Interruption.) I am only
stating what the hon. Member had
stated in this House. Sir, that is all
that I have to say in regard to the
Budget itself. But some of my pre-
decessors who spoke before me have
referred to some general points also
and I will take to my seat after refer-
ring to only one point.

Sir, my friend, Mr. Bisht, referred
to our policy of non-alignment, and
he also stated that it has been accept-
ed by all the countries and we have
been receiving generous help from _
various countries, and the utmost help
we receive is from the United States.
Sir, there is one point which is net
understood by me. I am glad that the
Deputy Minister of External Affairs
is here. I have been trying to under-
stand this point for a long time, but
for some reason or other no satisfac-
tory reply is being given. I wanted
this question to be cleared either at
question time or in the course of
some other discussions. But ‘I thought
it T raised this point at the time of
the general discussion on the Budget,
I might probably get a satisfactory
reply. Sir, in spite of our policy of
non-alignment, in spite of our claim-
ing that we are friends of everybody

“and every nation is very friendly to

us, there is one thing which cannot
be understood by us. Our spokesman,
Mr. Krishna Menon, on the floor of
this House has been stating, and out-
side also, that New Delhi has become
the capital of the world, which is a
matter of pride to every one of us.
In spite of the fact that we are the
meeting place of all the ideologies in
the world, whenever our national
interests come into clash with any
other power, whether our neighbours
or some distant countries, none of the
members belonging to different ideo-
logies help us even when our case is
very strong. I do not know whether
our advocacy is defective. That also
is not possible when these things are
in the hands of an elderly and an
experienced statesman of the stature
of Mr. Krishna Menon. At one time,

as I stated before, Pakistan held that



\

1975 Budget (General), 1958-59— [ 3 MARCH 1958 ] Genenal Discussion 1975

place of pride in regard to long
speeches. Well, we have beaten that
record. We state our case so lucidly
and so clearly, and even then

Suri KISHEN CHAND (Andhra
“Pradesh): Everybody walks out.

Surr JASWANT SINGH: . . our
strong case goes by default or we lose
the case. I do not want to refer to
.other matters which have been ramsed
by me in this House several times.
But I would like to refer to only one
point which is a new point because it
-strengthens my belief that instead of
our making more friends we are
making more enemies. That is the
-result of this policy of non-alignment.
"Well, that is my feeling, and I would
like to be corrected by the explana-
‘tion that I might get from the Exter-
nal Affairs Ministry.

Sir, here is the latest thing—the
construction of Mangla dam by Pakis-
tan. We know that Pakistan is an
aggressor. But the United Nations do
not agree that Pakistan is an aggres-

sor. It is a pity. We say that one-
third of the State of Jammu and
‘Kashmir has by aggression been

‘taken over by Pakistan, and it is our
territory. We are spending a lot of
money on Kashmir because it is a
part of India and it goes to benefit
the people of the State of Jammu and

‘Kashmir and India as a whole. But
here is the so-called part of Azad
Kashmir where the aggressors are

constructing this Mangla dam. They
are unmindful of our strongest views.
Pakistan has now entered into an
agreement with two British and one
American engineering firms for cons-
tructing the dam, which is expected
to be the biggest of its kind in Asia.
Tt will submerge 120 villages and
uproot more than one lakh of people.
Who are these people? The Indian
nationals and the Indian villagers will
‘be submerged. The action of Pakis-
tan violates Indian sovereignty. It is
also a gross violation of the Security
‘Council Resolution of January 17,
1948. It is also strange that the
"United Nationg observers whose func-

tion it was to see that the conditions
of the truce were not violated did not
draw the attention of the Security
Council to this fact. They could not
have been ignorant of what was hap-
pening under their very nose. In
contrast, what happens? Last year
the Constituent Assembly of Jammu
and Kashmir wanted to pass their
Constitution to synchronise with the
26th January. Pakistan made a pro-
test to the Security Council, and the
Security Council set a deadline and
said that the matter will be decided
before the 26th January. But here,
our territory is being violated, our
sovereignty is being violated, our
nationals are being uprooted, 120 vil-
lages of ours are being submerged.
Pakistan is making the dam a fait
accompli and we make a protest.
What happens? Nothing happens; no
notice is being taken of our protest,
and very proudly the Dy. Minister for
External Affairs said in this House
the other day that the Security Coun-
cil had circulated to the Members of
the Security Council our protest as a
document. A mountain went into
labour and hag brought forth a mouse..
And tHis is the result of our non-
alignment policy, our friendship with
all nations. It is very difficult for a.
practical man, that I consider myself
to be, to understand the implications
of this policy of non-alignment and

~ our protest, which probably Pakistan

has thrown into the waste
basket without even going

the contents of that protess.
appears so It is a matter of ., very
great regret that in spite of the
advocacy of a statesman of the stature
of Mr. V. K. Krishna Menon, this has
been happening In the Security Coun-

paper
through
It

cil; in spite of the big stature that
he has attained in the councils of
international organisations, thig has

been happening. There is something
in this, and I would be very happy to
have some explanation in regard to
this affair.

Dr. W. S. BARLINGAY:
your remedy for it?

SHRI JASWANT SINGH: Do not ask
for my remedy. This Government has

What is
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not got the guts, the spine and the
courage to accept that remedy. That
ig the long and short of it. If it
comes to a question of giving counsel
to President Nasser, we do; he is
also following a policy of non-align-
ment, but when it came to a question
of national interests, he gave an ulti-
matum to the Sudan, whereas at
every step when we have to decide
on our action, we think, *“What will
be the impact of this on the inter-
national world?” That is our fear.
We want to know international pub-
lic opinion before we take action.

SHrr J. S. BISHT: What action did
we take in regard to Suez?

SHRI JASWANT SINGH: What action
did we take in regard to Hungary?
That question we need not go into.

Then, I come to the question of our
national interests in Burma. What
has happened in regard to the plight
of Indians in a friendly country like
Burma? I will not refer to Ceylon or
South Africa or Pakistan or Goa.
What are the latest developments in
regard to the Indians in Burma, which
is very friendly to us? The foreign
registration fee, the visa fee, the re-
entry fee have been considerably
raised; they have been doubled. The
immigration officials feel that the
Burma Government would not be able
to make any change in these regis-
tration laws, etc. It is quite cor-
rect. When the Prime Minister re-
cently went to Japan, he passed
through Rangoon . . .

Dr. W. S. BARLINGAY: Has Burma
discriminated against India?

Sur1 JASWANT SINGH: Not diseri-
minated against India. My point is
that these people have been made
Stateless people. Iam coming to that.
What happened is when the Prime
Minister passed through Rangoon, a
deputation waited on him, and he
naturally said, “I am very sorry I
cannot do anything  You have to

| abide by the laws of the country.” In
i a country friendly to us, the fate of
. Indian nationals 1s jeopardised, but
nothing can be done. What happens

| is they have no means of securing
naturalisation certificates. The
Indian Embassy has notified that

those Indians who have applied for a
naturalisation certificate have ceased
to be Indians, while the Burma Gov-
ernment have announced that thorce
who could produce naturalisation
certificates would be accepted as
Burmese nationals. The distinction is
very clear. Burma says that unless
they produce the certificates, they
will not be called naturalised Bur-
mese, while our Indian Embassy says
that, if they have applied for such
certificates, they will not be consi-
dered as Indian nationals. The result
ig that a nuymber of Indians have
become Stateless. This is the state of
affairs in a friendly country who are
—I would not say they are our
followers—extremely firiendly to us;
every matter they refer to us, we help
them in every possible way. I have
come to the conclusion—time and
again I have referred to this in the
House—that to safeguard our nation-
al interests, our foreign policy has
completely failed. But we are spend-
ing very large amounts on the
External Affairs Ministry, on our
Embassies and Legations and in the
upkeep of our diplomats. Crores and
crores of rupees are being spent on
them, but I feel that it is not fair to
the tax-payer and that there is no
justification for the policy that is
being followed, which has failed to
safeguard our national interests.
Thank you.

Surr T. R. DEOGIRIKAR (Bombay):
Mr. Deputy Chairman, Sir, I congra-
tulate the ‘pedestrian’ Finance Minis~
ter for the Budget which he has pre-
sented to the Parliament, which has
not imposed any additional taxa-
tion

SHrI KISHEN CHAND: New Finance
i Minister! Why does he say pedestrian:
! Finance Minister?
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Surr T. R. DEOGIRIKAR: He said
that it was a pedestrian Budget, and
s0 I said ‘pedestrian’ Finance Minister.

1 congratulate him for not impos-
ing any additional taxes. Ten years
have passed since independent Insha
began presenting Budgets to Parlia-
ment and to the State Legislatures.
Ten years is quite a long period, and
we can have quinquennial surveys, of
the economic developments in the
country During this period we have
had varied experiences, some pleasant
and some not very pleasant. From
these experiences we learnt some-
thing; but I may be allowed to say
that we have not learnt enough. Any-
way, though we are not yet out of
the woods, yet I do not see any possi-
bility of our being thrown again into
the woods. The harbour is not yet
in sight but there is no possibility of
our rushing again into troublesome
waters. Let us take a survey of the
happenings, of the economic develop-
ments, during the last ten years, so
that we can chalk out our future pro~
grammes accordingly. This past
deserves consideration and a very
serious consideration. What were the
developments during the 10 years?
First of all we got associated with

the I.M.F.—the International Mone-~
tary Fund—as a member and then
again we got associated with the

I. B. R. D.—the International Bank of
Reconstruction and Development.
These were two very important
events because we have got some
prestige in the international world.
That helped us to secure some loans,
some subsidies, some grants etc. So,
that was a very good thing. Then
again in order to mobilise the inter-
nal resources we did three things. We
nationalised the Reserve Bank, we
nationalised the Imperial Bank, and
the last thing that we did was to
nationilise the Life Insurance Com-
panies. These made sufficient money
available for our developmental pur-
poses.

Then we come to currency. In the
field of currency,.two very important
things were done by India. The first
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was demonetisation of currencies of
high denomination. The total cur-
rency of high denomination under
circulation was Rs. 143 crores out of
which Rs. 134 crores were accounted
for and Rs. 9 crores could mnot be
traced. So, it was more or less an
exchange of currency—currency notes
of small denominations in place of
currencies of higher denomination.
We cannot say that all the black-
market money which we contem-
plated as hidden, has been brought to
the surface. That was one thing and
the second thing was devaluation of
the rupee. India was wedded to
sterling and as soon as England
devalued its Pound, we also devalua-
ted our rupee. OQur export got a
fillip but I cannot say how far our
policy of devaluation has succeeded.
There are two opinions among the
economists about it, but by and large,
we should admit that the step which
was taken by us hag greatly helped
us in exports. So, these were the two
things which we did with regard to
currency.

Then we come to trade agreements
with various countries in the world
and in spite of what my friend, the
previous speaker, spoke, we have
established good trade relations with
various countries in the world and it
has ultimately benefited us to a very
great extent.

As regards loans, India is getting
quite a big lot or quite a big amount,
but I don’t know how far India will
be able to bear the burden of these
loans. Today we are investing these
loang for developmental purposes but
a time will come when these Ioans
will have to be repaid and when the
interest which will be aceumulating
day by day will have to be paid. So,
in the field of loans, India cannot say
that the world did not treat her with
sympathy. There was all the sympa-
thy for a backward country like
India and we are grateful to the
world for giving us whatever mone-
tary help it could.

Then we come to the food problem.
It is a very tragic tale. When we

et
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started this Government, there was
control and rationing. After a few
days we went to decontrol. Affer a
few months we resorted to recontrol.
Then there was decontrol again and
at present there is partial or zonal
control. So cantrel, decontrol. re-
control, decontrol and partial control
were the 5 or 6 phases through which
thig food problem has passed. We did
appoint various Committees to solve
this problem and at every time I may
tell you that we were not deprived of
the expert opinion. I mention the
5 or 6 Committees which we appoint-
ed for solving this problem. The
first was the Commodity Prices Board.
The second was the Foodgrains Policy
Committee. Sir Purshotamdas Tha-
kurdas was the Chairman. The third
was the G. M. F. Enquiry Committee
presided over by Shri V. T. Krishna-

machari. The fourth was the Rural
Credit Survey Committee and the
fifth was the Foodgrains Enguiry

Committee of the last year. In all
we appointed 5 Committees for the
solution of the problem and I may
vray that we have not yet succeeded

in solving that problem in spite of
these committees. During these 10
years varioug important things have

happened in this country to which a
passing reference must be made. 1
may mention the problem of princely
States, the Kashmir issue, the refugee
problem and the Hyderabad problem.

Then again, we framed the Consti-
tution, we launched two Plans, the
First Five Year Plan and the Second
Plan. The Colombo Plan was already

there So, planning was not new to
India. We had various plans even
before we launched the First Five

Year Plan. The next thing which we
did—I am not stating this in chrono-
logical order—was the solution of
the sterling balance problem. It was
feared then that England may not
agree to the full payment of our
sterling balances but persuasion and
good offices on our part  brought
about a settlement and the sterling
balance problem was solved

|

|
|
|

satisfaction of India. That was the
fifth thing which we did.

period we started
concerns. Thay
We ..v¥#
there is

During this
several industrial
are about 67 in number.
undertaken State trading;
the small scale industrial develop-
ment committee and so on and s©
forth. So, the greatest thing which
we did during this period was the
starting of various industrial con-
cerns, sponsored by Government and
partially controlled by Government.
This was one of the greatest achieve-
ments of this country. Again, we
established three corporations. The
Industrial Finance Corporation was
one, the State Financial Corporations.
and the Agricultural Finance Corpo-~
ration were others. These three Fin-
ance Corporations were established
by us and we also participated in the
International Finance Corporation. In
general we sought refuge under vari-
ous Corporations that were in exist-
ence or that were brought into being
by us. That is with regard to finance.

The last thing which we did was a
political thing—it was the States
Reorganisation, that is, the regrouping
or reforming of the various States in
this country. 1 am noi going to refer
to it because it has got a tragic his-
tory and therefore I said in the begin~
ning there were certain  pleasant
things during this period and certain
things which were not so pleasant. In
all, that is the record of our 10 years,
but I may tell you that if as an
objective observer I begin to look at

the past history of ten years, I can
say that there are jerks and jolts te
our economy, there are ups and

downs. We cannot say with any cer-~
tainty  that our food problem is
solved in spite of the additional food
we are producing every year. That
problem remains still unsolved. And
experts say that unless you solve the
food problem, your planning will not
be successful. Let the Government
take a note of this, that if we want ta
make our Plan successful, we must
concentrate on the food problem to

to the | the best of your ability.
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The second problem is that of
prices. Prices are not yet stabilised.
They are hovering between 300 to 400
per cent. and no one can with any
amount of certainty say that what-
ever money he getgs will be sufficient
for maintaining his family or for
meeting his expenses. So, non-stabili-
sation of prices is one of the short-
comings of this economy. The food
problem js another,

~ The third 1s the export and import
problem. No body ecan say when our
exports will be accelerated and when
our imports will be diminished I may
presently refer to the export figures.
But there is uncertainty in the inter-
national field. We want imports, no
doubt, but we want the balance of
payment to be restored to normalcy.
That we have not yet been able to do.
So the export-import problem is
another  very  intricate problem
remaining unsolved.

Then there is the question of deficit
financing. As we know, we started
this deficit financing in 1953. Fortu-
nately, our country has not.suffered
from it, as some anticipated that it
would. But we have to see and deter-
mine to what extent and up to what
period this deficit financing is to go.
We must cry “halt” at some time and
at some amount. So, deficit financing
is one of the insoluble problems which
has faced us and which is facing us
for the last five years.

And, lastly, there is the question of
inflation. Let me tell you that the
problem of inflation will not be solved
by any amount of manipulation that
you may do in the money market. It
can only be solved by having more
production. If vou do not have more
production, then you will have to
come every time before the House and
say there is inflation. There have been
inflationary trends and deflationary
trends and all sorts of trends which
we had to face during the last ten
years. Nebody can with certainty say
that we have got over the problem of
inflation.

So these are the four or five pro=
blems which we will have to face in
the coming years. During the last
ten years, the most important problem
that touched our lives was the pro-
blem of planning. The whole country
and even the outside world appreciat-
ed the planning which we have under-
taken. Buyf unfortunately, it has not
appealed to the psychology of the
people of this country. Not that I am
against planning or against the pro-
gress which we have made in this
field, but I must tell you with all
humility, and let Government also
realise it, that we have not yet been
able to touch the hearts of the people.
I see everywhere opposition, opposi~
tion amongst us, or rather dissatisfac-
tion amongst us, dissatisfaction in
every rank, dissatisfaction amongst
those who are making the best out of
the planning, dissatisfaction amongst
those who are getting nothing out of
the planning. So, at both the extremes
there is dissatisfaction which cannot
be ignored.

Then we must look to our strength.
We have undertaken two Plans and
the time has come for introspection.
We will have to see whether our
strength is commensurate with the
undertakings, the various undertakings
in the Plan. May I say that there is
not that amount of confidence among
the people about their future? It may
be due to our fault. Perhaps, we have
not yvet endeavoured to get their con-
fidence or rather to invoke their con-
fidence. But the fact is there. Why
should it be so? I cannot understand.
Anyone who mixes with the people
will find that there is a lack of con-
fidence among the people, not in our
capacity, but in the implementation
of the Plans. That factor will have
to be taken into consideration. Ulli-~
mately, they ask us the question, “For
whom are you planning?” It is a diffi~
cult question to he replied. We say
that we wanti to raise the standard of
living. We say that we want to have
more production and we say that we
want to remove unemployment. Then
the man in return asks, “What about
me?” He thinks the people arc not
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benefited by the Plan. Psychologi-
cally, they have not yet appreciated
that all this planning is for them and
must be made successful. Thus, the
psychological change, which we anti-
cipated would come, has not come yet.
It may be due to ideological aspects.
We may not have an ideology. All
ideology does mean some sacrifice and
some morals. But it is not something
that Government can do. It is for
others to look up to. Thus this plan-
ning has its positive aspects and its
negative aspects as well. Let me say
that 1f we fail in this planning, any
party that comes into power, at what-
ever stage, by the farthest stretch of
imagination will not be able to under-
take any planning at all. That is the
position. So, India must remember
that we live either by this Plan or we
do not live. That is the hardest lesson
that we have to learn from the experi-
ence that we have had during the last
ten years.

Mr. C. D. Deshmukh in his Dada-
bhoy Navroji Lectures of last year said,
and correctly said, that in India
planning depends upon “Panchjan”.
Just as we have Panchsheel, similarly
Mr. Deshmukh has coined the word
“Panchjan”. Who are they? The
politician is one, the administrator is
another, the technician third, the
statistician fourth, and the economist
the fifth. These are the five categories
of people on whom the future planning
depends. May I ask with all humility
whether there is co-operation inter-se,
whether the administrator co-operates
with the technician whether the tech-
nician co-operates with the economist
and o) on and SO forth?
Ultimately, it comes to this,
that if you are going to say that all
your planning depends upon these sets
of people, then can we say that the
planning is sponsored by the Govern-
ment and can we say that the plan-
ning is being implemented by the
Government? By Government, I mean
the democratic Government of the
present day. Still I know how things
happen and how decisions are taken.
Therefore, if people criticise you that

| your planning is ridden too much with

i officialdom, I cannot blame the people.

The Government will have to take .
note of it. You must associate more

and more people with this planning

so that they may feel that this is

their planning. 1 do not know whe-

ther Mr. Deshmukh restricted himself

1 to these five—the Panchjan—or whe-

ther he wants many more. If people

feel our planning is entirely Govern-

ment planning, it will be difficult. We

will have to remove that misunder-

standing and make it really the plan-
ning of the people.

Then another thing which I see as
a result of this planning is that the
private and public sectors, which we
expected will co-operate with each
other, are day by day, becoming hos-
tile. That 1s the most dangerous
thing which we can think about. The
private and public sectors must co-~
operate with each other. That co-
operation is necessary one, but the
present policy of the Government is
to tax the private sector as much as
possible, to pass labour laws, ete. I
have not taken the brief of the private
sector at all but the thing is there
and my friends opposite, sitting there,
have neither sympathy for the publie
sector nor for the private sector. I do
not know for whom they have sym-
pathy.

Surr BHUPESH GUPTA
Bengal): For him.

(West

SHr1 T. R. DEOGIRIKAR: For me?
I do not belong to any sector.

Surt BHUPESH GUPTA: For the
Mundhras?

Surt J. V. K. VALLABHARAO
(Andhra Pradesh): TFor the common
marn.

Surt T. R. DEOGIRIKAR: They
have sympathieg for the common wan!
A serious note should be taken of the
hostility between the private sector
and the public sector. These two
sectors must be reconciled and they
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musi be two wings or two sides of the

same coin.  That is my humble
request.

Snrr BHUPESH GUPTA: 1 think

there was an illicit marriage between
the two.

SHrr T. R DEOGIRIKAR: Between
the private sector and the public
sector? Do you approve of it?

Sarr BHUPESH GUPTA: No, no,
I do not. It is you who ...

Surt T. R. DEOGIRIKAR: I come
to another aspect. We are spending
crores and crores of rupees for the
community development projects. It
is all the more welcome but I might
say thal we are not able to prevent
wastage. There is a colossal wastage
and, as I said just now that there is
hostility between the public and the
private sectors, similarly these com-
munity projects are creating parties
in the villages. I am not referring to
corruption, to nepotism, to bribery
and all that. You are doing com-
munity works with the best of inten-
tions. I do not blame all the com-
munity projects but blame only some
which I have seen or known. I think
a time has come when we will have
to prevent wastage. If there is wast-
age, instead of doing good to the
people, we alienate them from us.
That is another hurdle in the way.

As regards the Budget, it is a good
Budget as it has not evoked much
opposition from the people . ..

Surt BHUPESH GUPTA: After all
that you have said?

Surr T. R. DEOGIRIKAR: I would
request the Government to have stabi-
lity for the coming three years.

Dr. R. B. GOUR (Andhra Pradesh):
In the Finance Ministry.

Surr T. R. DEOGIRIKAR: And the
Finance Ministry is a limb of the
Government. I would request the
Government not to make any radical

'

changes in the taxation or in our pro-
gramme. For three years at least, let
us continue the present standards of
taxation and the present returns. If
we do that, I think there will be some
consolation and the people will under-
stand where they stand; otherwise,
there will be a*flux in everything and
we do not know what thing will be
taxed next year. So, let there be a
respite, if I am allowed to say, for
a period of three years.

’

The present Budget has left a gap
of Rs. 27 crores. No taxation measures
should be undertaken in the coming
year to cover up this deficit. Let that
gap remain as it is and I am absolute-
ly certain, at the time of the account-
ing, you will find that not only the
gap is filled but there will remain a
little surplus in your revenue. I pray
to Government not to undertake any
taxation proposals to cover up the gap
of Rs. 27 crores. I am glad that as a
result of the recommendations of the
Finance Commission, the States are
coming out of their difficulties. You
will hardly find a State that will have
a deficit budget because, we are going
to give about Rs. 34 crores . . .

SHrr AKBAR ALI KHAN: It is
forty crores of rupees.

Suri T. R. DEOGIRIKAR: It is
Rs. 43 crores to be exact. We are

going to give quite a big amount to
the States to cover up their losses, but
it must not be forgotten that in the
planning itself you are expecting
something from the States as revenue
surplus. If you are not going to get
that, then, of course, the States will
be landing themselves in difficulties
and we may also be getting into Qiffi-
culties. Therefore, the States must
bless the Finance Commission for the
big amounts that are allofted to them.
I do not know how far people have
appreciated or understood or even
cared to look at the fact that there
is a fresh taxation on railway fares
and a sum of nine crores of rupees
is expected out of this. I must plead
my ignorance.
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Sunr AKBAR ALI KHAN: It was
last year.
Surt 'T. R. DEOGIRIKAR: It was

in September last that a tax on rail-
way fares which will come to nine
crores of rupees was imposed. It is
a good thing which has come to the
aid of the States as a result of the
recommendation of the Finance Com-
mission, but it would have been better
if Government had postponed the
taxation 1o the Budget Session. Things
have happened and let us not lock
into them. [ am afraid that the prin-
ciple which 1s followed by the Fin-
ance Commission in having a tax on
railway fares will be equally applica-
ble to the Posts and Telegraphs
because, the States not only deal in
Railways but also with postal and
telegraphic undertakings. I am really
aghast when I see in the Budget pro-
posals that a sum of Rs. 19 crores is
to be realised from the telephones. I
think that is the heaviest tax for the
users of telephones. In the modern
age, the telephone is not a luxury but
it is a necessity. I do not think Gov-
ernment will revise its decision and
this sum will in no way be cut.

Then I come to another item. I find
that the revenue from the excise duty
on betel nut has decreased by three
crores of rupees. I am interested in
arecanut as I am a member of that
Committee. I found to my surprise
that only about three crores will be
realised from the customs duty on this
commodity. Last vear, it was Rs. 6-80
crores. I do not know what has hap-
pened during this year. Whether
people are eating less of betel nuts or
whether internal production has im-
proved or whether the foreign coun-
tries have ceased to send betel nuts
to this country is a problem which I
cannot understand.

Dr. R. B. GOUR:
increased.

Shurr KISHEN CHAND:
from Pakistan.

Smuggling has

Smuggling

Surt T. R. DEOGIRIKAR:

know -it better than myself. I would

!

request the Deputy Finance Minister
to satisfy, us on this point as to why
the revenue on betel nut has decreased
by three croies of rupees this year. -

As regards estate duty, I have a
complaint to make, not that I am a
big estate holder but, at the time when
this measure was put before this
House by Mr, C. D. Deshmukh, the
proposed taxable limit was Rs. 75,000
and, as a result of the discussions in
this House, it was raised to one lakh.
After two or three years, not only
has this limit gone below Rs. 75,000
but has now been placed at Rs. 50,000.
I cannot understand the reason.

Surr AKBAR ALI KHAN: Because
big people are not dying.

Surr T. R. DEOGIRIKAR: After all,
the Central Government is not going
to get it. it is only the State Govern-
ments; and if you had not done it, it
would have been better. I want to
make another suggestion to Govern-
ment  Estate duty is all right. At
the same time, you want small savings
also and these small savings are free
from income-tax. That you have done
and that too with a good purpose.
Similarly, I would say, if you want
bigger amounts to be deposited in
small savings, you must exempt the
small savings from the wealth tax
and the estate duty as well—it will
not be a big amount. But if you want
to attract more money by way of loans
from the people then 1t will be proper
for us to exempt small savings from
estate duty and wealth tax.

Then again I have to make a com-
plaint, a very serious complaint,
because I am a publisher and connect-
ed with some press, that this year and
last year, during the two years, the
excise duty imposed on paper 1s Rs. 5
crores and customs duty is Rs. 3
crores. So, now the tax burden on
paper consumed by India is Rs. 8
crores per year. I may tell you that

. it 1s not only harsh but it is cruel

You ] to tax paper to that extent.

J

My

friend Mr. Deokinandan made that
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complamnt in his speech last time, and
I repeat it. If you have not under-
stood the problem, and not understood
the sufferings of the ‘people, appoint
a committee., He said that knowledge
was being taxed. I repeat the same
argument. You are taxing paper
unnccessarily heavily and makmng it
difficult for people to get books at
cheaper prices. Government can afford
to print books using very nice paper
and distribute them free, but those
undertakings which are dealing with
paper and books, for them it is very
difficult to bear such a high taxation,
or taxation to that extent. At least
do this; paper consumed for school
books should not be taxed. If you
give this much relief, 1 think the
people will be much obliged to you.

Then come State-owned or State-
controlled industries. We have 67
trading industries, as I said just now,
for industrial development schemes I
calculated the number and the capital
invested in them. I might not have
calculated 1t properly, but the capital
invested in  those undertakings is
Rs. 477 crores. And what is the
return? I would request the Govern-
ment to give a clear picture to the
Parliament as regards what is hap-
p:ning 1n “those undertakings. It is
no use presenting us balance-sheets,
we want a clear picture, a full picture
of what 1s happening in those under-
takings. Out of curiosity I looked at
a balance-sheet. I referred to an
mmdustry at a place ncar my home at
Pimpri, the Hindustan  Antibiotics
Private Limited, Pimpri. There you
wi'l  find these figures: Profit—
Rs. 57,607; Sales—Rs. 57,80.000 and
Rejects—Rs 3.52.393. I do not under-
stand what 138 meant by “Rejects”, and
if the manufactured articles were
rejected,  Government must have
taken steps against the officers who
were responsible for producing such
a stuff as was necessary to be rejected.
So, I should like to be satisfied on this
point and on the general point as well.
I find under asscts an item involving
fixed capital cxpenditure. It is a very
big 1item and thev are the library books
in posscssion of Hindustan Antibiotics,
Pumpri. Their total cost is shown as

General Discussion 1992

Rs. 1,38,540 That is quite a big

- amount and the library must be very
+ good. Perhaps, these books have been

&
|
!
|

! presented by some world organisation, .
{ perhaps the World Health Organisa-
I tion. Otherwise, India cannot afford to

spend so much on a library at a place
so distant from the Centre. But 1
should like to know whether those
pooks for that library were purchased
by Government, or whether they are
a gift from some other organisation.

In the end I say that we have done
much in an under-developed country
like India under the leadership of
Pandit Jawaharlal Nehru. But we
have yet to do more. The chief thing
which we must acquire is the confi-
dence of the people. I do not know
how that confidence can be acguired.
But we are lacking in something, and
that is the reason why we are not
recetving adequate response from the
people I want only to refer to that
thaing. and I would also request the
Government that before undertaking
further plans they will have to make
a critical survey of whatever has hap-

pened during the last ten years. I do
not go to the extent of saying: Let
us not have a third Plan at all. I do

nol say that Some people say that
mstead of having periodic plans of
five years each let us have a conti-
nuous plan from year to year, and
why unnecessarily take upon ourselves
the burden of fulfilling the financial
requirements of a Five Year Plan.
That is a plea advanced by some peo-
ple. but I am not of that view.

Lastly, I make a request to the
Government that just as you are
having a separate independent

Defence Budget, an independent Rail-
way Budget, an indepcndent Postal
Budget, similarly . ..

Dr. R. B. GOUR: There is no inde-
pendent Postal Budget.

Sur; KISHEN CHAND: No inde~
pendent budget; it is part of the

General Budget.
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Surr T. R. DEOGIRIKAR: Well, it
is part of the General Budget. Simi-
lairly, let planning be a part of the
General Budget. Let there be sepa-
rate planning item before us for study.
That will give us a correct idea as to
how far we have progressed in plan-
ning and what more distance we have
to cover to reach the targets.

Sir, I have done.

Dr. R. B. GOUR: Mr. Deputy
Chairman, Sir, I am sorry that we
have only the Deputy Ministers here,
all of them, and not a single Minister
of Cabinet rank is here. After all the
Dceputy Ministers, Sir, are only a
ginger group between the Members of
Parliament and the Cabinet. Neverthe-
less, Sir, in that spirit we have got
lo take it for granted that members
of the Cabinet are present here and
it is to that extent that they take this
House seriously.

Sir, we and the country in general
expected that when the Prime Minis-
ter himself took over the portfolio
of Finance, he would come out with
a Budget speech charactefistic of
Nehruite clarity and vividness, but we
do not know to what extent the Nehru
touch is there because the outgoing
Finance Minister told us that it is the
touch of the Secretariat that counts
to a great extent in the Ministerial
utterances in this House. We do not
know what percentage of the Budget
speech is the secretariat touch and
what pcreentage of it is the Nehru
touch. Nevertheless, as somebody has
remarked it is T. T. K’s wine in
Nehru’s bottle, and it looks so because,
after all, the Finance Minister told us
before resigning that he had done
ceverything for the Budget and that the
new  Finance Minister had only to
read outl the speech.

(Interruption.)

Well, the whole thing is Indian; the
whole Cabinet is Indian. Even the
outgoing Finance Minister is Indian
to that extent; however much he may
he assisting the forcigners, he was also
an Indian outgning Finance Minister.
Nevertheless, Sir, the faot remains that

|

in the beginning of the third year of

the Second Five Year Plan, when we

have already discussed, when the
. whole country is aware of, when the

Parliament is aware of, the difficulties
that the Plan is facing, the economic
distresses and the financial difficulties,
the problem of resources for our plan-
ning, the Budget speech should have
taken the country and the Parliament
into confidence and all these difficul-
ties and stresses should have been
faced four-square. But it is unfortu-
nate that even while dealing with the
situation of prices the Prime Minister
has spoken with, I should say, ihe
typical Nehruite complacency. For
instance, Sir, he says in his speech—
paragraph 7, page 2, Part A of his
specch—*Wholesale prices were com-
paratively stable in the carly months
of the vear, but there was a sharp
rise between May and August when
the index went up from 107 to 112.
After August, prices have tended to
fall.” Then again hc goes on, to give
reasons for the fall in prices, and he
says on pages 2 and 3, “The improve-
ment has been due to the various
measures taken to hold the price level,
including controls at particular points
and restraints on bank credit; it is
also a reflection of the improved sup-
plies position. This laller is, however,
due to large imports which the coun-
try can hardly afford.”

Now, Sir, he has dealt with the price
position, I should say, in a rather
lopsided manner. He has taken into
consideration the wholesale price
index. Now, let us see what the
Explanatorv Memorandum tells us. It
is at page 188. The wholesale price
index in the country, true, has fallen.
As I told you the Explanatory Memo-

randum gives you a table of the
wholesale price indices. Now, it is
true that from 112 in  August the

wholesale price index number for “‘all
commodities” has fallen to 107 in
December. That is an
average. But what is this:
average made up of? Let
us see the break-up of figures. They
say that the food prices index has

4 P.M,

fallen. Here trully comes the factor
| of imports, where the country has
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spent a large amount of foreign
exchange, and the food prices have
fallen at a very high cost that the
country as a whole has paid. Then
the price index of industrial raw
materials has fallen too, from 120 to
115. But the prices of manufactured
goods have not fallen. What is the
price index of manufactured goods
between August and December? 108:6
in August and 1075 in December.
There is a fall in the priee index of
industrial raw materials, There is a
fall in the price of food articles
because of the large amount of food
imports. But there is no fall in the
wholesale price index of manufactur-

ed goods. So, there you see the eco-
nomy of our country in its true
colours. On one side you see a fall

in the prices of industrial raw mate-
rials, but at the same time you do
not see a commensurate fall in the
prices of manufactured goods. That
is the “scissors” effect of a typical
backward economy. It is to be taken
serious note of. It is this that has to
be seen, and not the fall in the prices
of foodgrains because of imports, and
not the fall in the prices of industrial
raw materials only. Now, Sir, this is
important, and I hope any spokesman
of the Government, whether of the
Planning Ministry or of the Finance
Ministry, will be able to tell us about
this particular situation obtaining in
the price structure in the country.

Then, Sir, there seems to be some
gloating over the fact that the prices
during the last two or three months
have come down to some extent, and
there is also a comparison made with

the prices obtaining in the same
period during the last year. That in
our opinion is the most complacent

approach towards the price structure
that is obtaining in our country. It is
not a question of a slight one point or
two point fall or one point or two
point deficiency in the average index
number of prices. What we have to
see is the general tendency of prices
in our economy, in our country. Any
marginal fall of two or three points
because of seasonal variations or
because of large imports is surely not
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a sign of a healthy economy, Is surely
not a sign of stabilisation of prices,
is surely not a sign of success of Gov-
ernment policy concerning the prices.
It is this side of it that has to be very
seriously seen and examined by Par-
liament, and it is on this score that
Government needs a very serious
examination of its own policies con-
cerning the stabilisation of prices at a
I do not have the figures
before me, and I am sorry I do not
have the Interim Report of the Pay
Commission—I have asked for it.
I may get it any moment, and
the moment I get it I shall be

able to give precise detail—there
they have shown how the work-
ing class consumer price index

has consistently risen, and on that
account only they have said that a
certain amount of interim Telief is
absolutely necessary; that is why they
also recommended Rs. 5 as interim
relief. I will come to it later. But
this is a fact that when you say certain
wholesale prices have come down,
even there the fall is not the same
both in the case of manufactured
goods and in the case of industrial
raw materials, and any fall is not
due to any policy of Government,
except imports. When its effect on
working class consumer price index is
seen, you Wwill hardly note any fall.
In fact a rise is there—continuous.
The Explanatory Memorandum sup-
plied to us tells us on page 180
about the all India average working
class consumer price index. Here
you see it was 112 in July; 113 in

August; in September and October
114; again in November 113; in
December 114—November and

December figures are provisional. So,
there is no fall. In fact 112 or 114
is the working class consumer price
index for the same period where you
claim that the wholesale prices have
come down and that there is a certain
amount of Thealthy effect seen of
certain Government policies of certain
controls at certain points, and such
sort of things. So, you see the so-
called success of the Government
policy that because of certain Govern-
ment policies, as the Prime Minister

I3
t
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says, of control at certain points, of
bank credits, and so on, the prices
have come down after August. But
the working class cost of living index
ought to have come down. If the
food prices have come down, because
food goes to form 60 per cent. or 70
per cent of the workers’ consumption,
if that is the position, it should re-
flect in the index number of working
zlass consumer prices. But that is
not so. There you find the index
number not falling but remaining the
samé at 114, Therefore, it is absolu-
tely wrong to contend that Govern-
ment has secured any advance in
certain policies in relation to bring-
ing down the prices for stabilising the
price level. You can say that all
that has been done successfully is a
certain jugglery of figures—taking of
certain all.India  wholesale prices
average and then telling us that here
is a fall, here is a lessening of prices.
Therefore, Sir, from this angle the
new Finance Minister’s speech mis-
leads the Parliament and misleads the
country and tries to cloud the vigi-
lance of the country in respect of the
very difficult situation that is arising,
that is created because of these rising
prices and fluctuating prices. @~ When
you see that the margin of fluctuation,
the margin of fall is so small, so in-
significant, that cannot be claimed as
a success of any particular economic
policy.

Sir, I need not say that the Prime
Minister has been very Kkind to the
country by not bringing many more
taxation proposals as it was usual for
our Finance Minister to do. I need
not stress that point because we know
that during the last session so many
taxation proposals have come which
were not really welcome. I do not
agree with my friend Mr. Deogirikar
when he says that the sum of Rs. 9
crores that comes from railway
passenger fares tax goes to the States

and therefore it is a help to the
States. It comes from the ordinary
people. The passengers in third class

are not the people who can afford any
fresh taxation. Therefore, so soon

. Whole matter has really

after that, if there is no taxation
proposal, it is not because the Gov-
ernment probably did not want any
taxation but because they were afraid
of coming with any proposal. That
does not mean that on that score also
there is a healthy change in the out-
look or approach of the Finance
Minister because the Prime Minister
himself has taken over the portfolio.
Already taxation during the last
saession has been so heavy that the
to be gone
into to see as to what could be done
to afford relief.

Sir, the Finance Minister’s speech
does not take into account the other
distressing feature in our economy.
The most important side of it, Sir,
is the large number of closures of
textile mills. Now, this is very
important and we have to take a very
serious note of it. A number of textile
factories, in  particular are being
closed down. There are many reasons
for that closure. I can give a num-
ber of instances of these closures. In
State after State we find this phenome-
non. Take for example, in Pondicherry
the Bharatiya Textile Mill, the Raza
Textile Mill of Rampur the Kishen-
garh Textile Mill in Kanpur. Well, I
can give a number of instances. They
are all closed down. Why? There
are a number of reasons. And what
are those reasons that the industria-
lists themselves are coming forward
with? The reasons that they give
are that they have got ample stocks,
there is accumulation of stocks. They
say that they are not able to continue
production and therefore they have to
go m for closure of these mills. The
hon. Minister for Commerce and
Industry has told us in this House in
reply to questions that 3 or 4
months’ stock is generally the normal
stock for textile mills. But if there
is more stock than that in particular
units, and 1f they are not able to
dispose of that stock, and if then
they are closing down their factories
and harassing their labour, well, that
is a matter which we shall have to
go into. Who will go into t? The
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Government should go into that
matter and find out whether it is a
fact that their distribution of export
quotas is defective, or that larger units
are going away with larger quotas of
exports and certain smaller units
who cannot seek favours from them
are suffering from lack of any quotas
being given to them for exports.
You have to examine this question.
Is it a fact that wagons are not sup-
plied to them in time, or is there any
defect in the quality of the cloth that
the offtake is not there as it ought to
be? Then, Sir, some of these units
and managements are coming forward
and saying that they want certain
financial aid. Well, I would even go
to the extent of asking you to
enquire whether the machinery in
those particular units is up to the
mark, or whether the war-time explo’-
tation of the machinery has been so
heavy that the entire machinery requ-
ires to be renovated and that renova-
tion is not taking place. Then they say
that they want financial aid, assistance
and loans, and the Government, whe-
ther it is the State Government or
the Central Government, is not
coming forward with the necessary
aid. They say that excise duty is
rather too heavy and they are unable
to pay it. Well, Government has to
find out how much of it is genuine
and how much of it is not genuine.
The whole matter needs investiga-
tion and the whole matter needs
urgent attention. Then, Sir, in
this textile industry, in particular,
you find the tendgney towards
monopoly and at the same time there
are uneconomic units. Now, here a
probe is required. You have to go
into it. There are cases of utter
mismanagement and ruination of the
units because of mismanagement and
swindling. And finally the industria-
lists come forward and say that there
are difficulties and the Government
is not giving loans and assistance is
not forthcoming, and therefore they
are closing their mills and the workers
will naturally be thrown out on
the streets. We have therefore to
see how much of it is fraud and

how much of it is genuine on the
' part of the managements. We just
cannot keep quiet about it. We just
cannot sleep over this question of
large-scale closures. Well, Sir, let us
not go into any theorisation. The
matter is quite serious and we have
to go into it and make a thorough
enquiry into it. Where there are
cases of fraud and where there are

! cases of deception, we shall have to
| come forward with a heavy hand on

the managements concerned. The
workers have got to be protected.
Any amount of your legislation with
regard to industrial disputes or
retrenchment and lay off compensa-
tion will not afford any substantial
protection. It is true that it is some
kind of protection. But we also see
such cases where the workers’ claims
are given a good-bye. So, this ques-
tion of closure of mills has to be gone
into and seriously examined. (Inter-
ruption.) And you can examine
whether they really need any relief
in the excise duties or they are
playing only a fraud on us. If they
need any relief in excise, give it by
all means, Dbecause after
national industry has got to be pro-
tected, and the worker also has got
to be protected.

Then, Sir, I want to dwell on the
labour policy of the Government, and
I crave a little indulgence on your
part and on the part of the House
because this particular aspect in
regard to the labour policies of our
Government has to be gone into,
because this is a victim of negligence.
Firstly, Sir, I am afraid whether the
Government of India have any labour
policy at all. If at all there is a
labour policy, then it is one of no
co-ordination, no check-up and no
control, only some laws, and that too
very halting. Now, Sir, there was
recently a meeting held of major
trade union organisations in the coun-
try, for example, the Hind Mazdoor
Sabha, the All India Trade TUnion
- Congress, the All India Railwaymen’s
| Federation, the Al' India India
' Defence Employees Federation: the

all the-

Ja



2001 Budget (General), 1958-59— [ RAJYA SABHA ] General Discussion 2002

[Dr. R. B. Gour.]
Confederation of Central Govern-
ment Employees, the All India Port
and Dock Workers Federation, the
All India Sugar Workers Federation,
the National Federation of Posts and
Telegraph Employees and the All
India Bank Employees’ Association.
These are the organisations whose
representatives came together recently
to discuss the urgent problems arising
out of the Government’s labour policy

and the acute problems that the
workers and employees are facing.
Now, in their discussion the life
experiences of the workers and

employees in this country were sum-
med up in the following words:—

“The mounting dissatisfaction
among the working classes as a
result of the general policy

of the Government resulting from—

(i) absence of any co-ordinated
labour policy on the part of the
Government to secure better wages,
better living conditions and social
security.........

I would say that the point arising out ;

of a lack of any policy on the part
of the Government is that there is
no co-ordinated policy in relation to
securing fair wages, Dbetter living
conditions or social security and so
on. Parliament passed more than a
year ago an amendment to the
Industrial Disputes Act. There, while
the management was given the right
to discharge a worker even when the
case was pending before a court, the
amendment provided that a protected
workman, if he is an officer of any
union, could not be dismissed like
that. The protected workman was
given protection when the Act was
amended, but it said that so far as
the Act applied to the States, to the
industries in States, the State Govern-
ments shall have to frame their own
rules, defining protected workman.
The Andhra Pradesh Government has
not framed the rules as yet, many
months after the amendment was

| passed. Who is to do it? When it
| comes to a question of any protection,
they say that without the framing of
the rules, the relevant sub-section of
the Act could not be brought into
force. .

You have amended the Industrial *
Disputes Act for retrenchment com-
pensation after the Supreme Court
judgment in the Barsi Light Railway
case, but the benefit of the amend-
ment could not be given to the
employees of the Barsi Light Railway.
You were forced to amend the Act
because of the Supreme Court judg-
ment in the Barsi Light Railway
employees case, but the benefit of the
amendment does not go to them.
Recently, they said that they had
' decided that the senioriy of the Barsi
Light Railway people would be
accepted, but what about the loss of
pay that they have incurred? What
about the loss of increments that they
have incurred since the taking over
of the Barsi Light Railway by the
Railway Board in 19547

I can give you a number of ins-

tances.

[THE
Savitry DeEvi NiGaMm)

Vice-CHAIRMAN (SHRIMATI
in the Chair.]

You say that minimum wages must
be fixed. You amended the Minimum
Wages Act by saying that by 1962
minimum wages shall be fixed for
sweated labour. The old Hyderabad
Government was not appointing a
minimum wages committee for muni-
cipal and local body workers saying °
that the life of the Minimum Wages
Act had expired, but after the life of
the Act was extended up to 1962, the
present Andhra Pradesh Government
is not appointing a minimum wages
committee for local body employees

cf the ex. Hyderabad State. They
are not doing anything for the
implementation of the Act. Nor are

they appointing one to revise those of
the Local Body Labour in ex-Andhra

areas.
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Here in your Tripartite Labour
Conference, you have said that
minimum wages shall be fixed on a
certain .basis, that minimum wages
must be need-based. It is a welcome
decision. So far as the fixation of the
minimum wages is concerned, it was
being sabotaged under the pretext of
the paying capacity of the concern,
but now they have come out very
clearly that minimum wages must be
need-based, must be based on the
minimum needs of the worker—
minimum food requirements, minimum
clothing, minimum everything.
In their resolution they say that this
is a sort of directive to the tribunals,
that this is the policy laid down for
all Boards fixing minimum wages—
whether they are wage boards, tri-
bunals, or wage committees. But is
this being implemented? Has this
approach been accepted by the State
Governments? Is this being insisted
upon by the tribunals and committees?

You gave the benefit of lay-off,
that, when a worker is laid off, he
should be paid 15 days’ salary, that
he should be paid for half the period
of the lay-off . But what is it that is
happening? If after the Ilay-off a
worker is retrenched, then notice pay
is deducted from the lay-off com-
pensation that had been paid. After
the lay-off, if a worker is retrench-
ed, then he must not only get the lay-
off compensation but he should also
get retrenchment compensation and
notice pay for a month. That is the
spirit of the Act. What is actually
happening is that after a period of
lay-off for 40 days, if a worker is
retrenched, then notice pay is deduct-
ed from the lay-off compensation that
he has already secured. Is that the
way that an Act passed here should be
implemented by the people below?

I will give you a number of
examples of how the Acts passed
here, the policy declared by the Tri-
partite Conference, the fine senti-
ments expressed in Parliament by

the representatives of the Treasury °

Benches, are not implemented at all.
There is no co-ordination at all. The
general body of the Employees State
Insurance Corporation decided that
for a particular number of insured
employees, there should be hospitals,
there should be annexes to existing
haospitals. This decision was taken
long ago, but has this been imple-
mented by any State? No. In
Kanpur land has been purchased but
no hospital has come into existence.
In Bombay land was purchased, but
no hospital has come into existence.
In Calcutta, the Chief Minister him-
self is opposed to the construction of
a hospital there. They say that the
Andhra Pradesh Government has
decided to construct a hospital or an
annexe, but nothing is forthcoming. I
would like to know this: When the
general body of the Employees State
Insurance Corporation has taken a
decision that hospitals should be con-
structed for a given number of
insured employees, why is it that the
State Governments are not imple-
menting it? The Employees’ State
Insurance is your subject. It is part
of the Central Labour Ministry. Now,
the funds of this Insurance you are
using all right for investment in
Government securities, but you are
not seeing that the benefit that that
particular Corporation has to provide
to the employees, even according to

its own decisions, are not given to
the employees Dbecause the State
Government are sabotaging them.

What are you doing? That is why we
are saying that the policy in relation
to labour laid down by the Central
Government, either in the speeches of
the Ministers or in the Resolutions of
the Tripartite Labour Conferences is
not being implemented. You your-

selves in the same  Tripartite
Labour Conference decided on the
question of rationalisation and

increased workload also that the
industrialists or the factory owners
have to fulfil certain tests. They are:
(1) that it should be proved that
rationalisation is absolutely necessary
in the interests of the unit itself in the
interest of the national economy (2)
the effect of rationalisation must not
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result in retrenchment, (3) the work-
load should be examined by a party
that should be agreed to by the both
the employers and the employees,
(4) that the benefit of rationalisation
in the form of increased income for
factory must be shared by the workers
also. These were the four conditions
laid down. The need of rationalisa-
tion must be proved in the interest of
national economy and couniry, no
worker should be retrenched, any
increase in workload should be first
examined by a party that should be
acceptable both to the employers and
the employees, the benefifs of rationa-
lisation must be shared by the
employees also. Now this Tri-
partite Labour Conference is not just
a conference between the labour and
the Government. Even representa-
tives of employers, practically all the
major industrial houses were repre-
sented or their organisations were
represented in it. But what happens?
Rationalisation goes on in violation of
this agreement, in violation of this
unanimous decision of the Tripartite
Conference held in Delhi . tself last
year. So, what is happenirg to your
labour policy then?

When we criticised the Government
of India saying that you are standing
for a wage-freeze, then the Labour
Minister got a little wild and said,
‘No, we want an increase. We are
not against wage increase.” He said,
“We are not against wsge increase.”

Then what happens? You are not
against wage increase, vyou in fact
want a wage increase. Every trade

union organisation in the country
says: “When the Five Year Plan has
increased production, you must also
increase the share of the workers
and the wages must be increased.”
When that is the case, then we have
to take what the Government of India
says with a pinch of salt. We have to
ask you, if your policy is not one of
wage-freeze, if your policy is one of
wage inerease in specific cases. If
your policy is one of giving the
worker his equitable share

|
|

in the

industrial income that he has produec~
ed, then tell us what you have done in
this field.

Now, here it is, the net income from
factory and industries. These are the
figures given to us in the various pub-
lications of the Government of India
themselves. It says that in 1950 the
total income from factory—that is
the net income—was Rs. 550 crores
whereas that in 1954 was Rs. 760
crores. There was a rise of Rs. 210
crores in net income. Let us see
how this was distributed between the
employers and the employees. The
total wage ang salaries inclusive was
Rs. 232 crores in 1950 and it was’
Rs. 249 crores only in 1954—a rise

" by Rs. 17 crores only whereas the

profits rose from Rs. 318 crores in
1950 to Rs. 511 crores in 1954. I think
the Government of India has decided
about socialism by 1954 and yet this
is the result of the policy and this
is the workers’ share in the income
of the factories. Therefore, we are
not demanding charity. We say here
that we have worked hard to increase
the national income and the income
of the industries and factories. You
can see that the output has increas-
ed but there is not commensurate rise
in the total employment That means
the output per worker has increased
even if a general figure is taken. The
rise In productivity has been of the
order of 43 per cent. in the space of
5 years from 1950 to 1954—an average
annual rate of 8'6 per cent. while the
rise in earnings has been only 14
per cent. or an annual rate of 28
per cent. This is what the Labour
Gazette says. The workers have
given you mare output, and you
have been saying: “Increase your
production and you will get wages.”
Here the production has increased but

what about wages? Here we have
given you more output and more
income. When we turn round and

ask for share in the income and ask
for the increase in wages, what do
you say? I want a straight answer
from the Government that on the
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question of wages, they will have to
take a very very clear stand in this
respect. You cannot again and again
tell us that first increase the output
and then ask for wages. Here is the
increased productivity, here is the
increased income and there are the
increased prices. You can't ask us,
“Go and suffer the high prices also
and give us more work.” It will be
unfair. Therefore, on this question of
wages I say, the Labour Ministry has
failed to protect the rights of the
labour. I am sorry that such is the
situation. I am glad that the hon.
Prime Minister is here. Once,
addressing some  outsiders, foreign
experts in this country, he had
remarked that the Communists are
indulging in a sort.of cold war against
the Government in the industrial
field. I am afraid that the boot is on
the other leg. It is the Government
which is conducting a hot war against
the labour in certain respects.

Several. Hon. MEMBERS: Question.

Dr. R. B. GOUR: You can question
but you can see it in the life
experience of the worker. I would
like to ask: who is fair on this ques-
tion of workers’ share in the national
output? You cannot just say that we
are conducting a cold war in the
industrial field. In fact, most reason-
able stand on the part of the labour
is provoking a most hostile attitude on
the part of the Government. You
can see how a whole secction of the
Central Government employees had

to go all out and to what extent.
You had appointed the first Pay
Commission. It was the recommen-

dation of the first Pay Commission
that the rise in the cost of living
must also reflect in the rise in D.A.
but you did not implement it. The
employees told you, “You will have
to give us the increased D.A. and
you will have to give us a new Pay
Commission.” For this simple demand
they had to go all the way and
give notice of a  strike. Then
you come Tound and say,
‘Well, gentleman, you are not
patriotic. Here is an order against

" union has to be dissolved.”

you, to massacre you if you go on
strike.” Well, this is the attitude
of a Government which claims to
build socialism in the country. On
whose shoulders would you like to
build socialism?  Certainly not on
the shoulders of these employees who
are the real builders of socialism in
the country, and it is against them

you say that here is an order or
Ordinance. You say: “Here is an
amendment of the Conduct Rules

that even if you demonstrate, you will
be removed. If your wunion is not
recognised within six months that
What is
all this? You want to prevent the
organisation of the labour, you want
to prevent the unity of the workers
and for this small thing, for a most
reasonable demand of a Second Pay
Commission, which you ultimately
accepted, the workers had to go all
the way and actually they were on
the verge of strike. It was at the
eleventh hour that you accepted it.
This is how the worker is being denied
his just, very genuine, and very very
reasonable, demands. This is how the
workers have to sacrifice their utmost.
And even after that, what has hap-

pened? After the Pay Commission
had accepted a rise in the prices,
finally, what happened? Only an

additional Rs. 5 is offered as if it is a
charity and even that only for some
employees.

We would like to know whether
this really is the labour policy of the
Government that claims to build
socialism in this country., What is
their attitude towards the recognition
of unions? Why don’t you straight-
away come forward and say that that
union may be recognised which claims
the majority through secret _ballot?
You want democracy in the country,
but you don’t seem to want it in
industry. You claim that you have a
Constitution and according to that, the
party that has the majority in Parlia-~
ment can form the government. But
when it comes to giving the same
right to workers, to choose their men
by secret ballot, when they say, “Let
there be secret ballot and let the union
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which claims the majority, be recog-
nised,” you don’t agree. Why this
difference? You want to bolster up
rival trade unions in this country. The
policy which the British followed in
relation to the entire nation, you now
as rulers follow in relation to the
workers, the policy of divide and rule.
Surely, a working class divided, can-
not bring in socialism in this coun-
try. A united, organised working class
is the foundation for any step to be
taken for building socialism and to
break down vested interests.

(Interruption.)

Do not speak to me about AILT.UC.
or LN.TU.C. but speak of the rights
for the workers. What do we want?
Let there be absolute democracy in
trade unions. But do not play one
union against another union, one set
of workers against another set of
workers, one section against another
section. It is said that this is a demo-
cratic government that believes in
socialism, but even a conservative
government hostile to socialism would
not do like this.

SHrr J. S. BISHT: Does the hon.
Member mean to suggest that if the
voters recognised the Congress Party,
then the other parties should be wiped
out?

Dr. R, B. GOUR: That certainly is
not my point. So far as we are con-
cerned, we agree that if on the basis
of secret ballot the wvarious wunions
claim a certain proportion, let there be
a common union, with proportionate
representation of all the parties in the
same union. If you want our policy,
then I say we stand by this. After
all, a trade union is not Government.
Government may be by one party. But
why not have more than one party
in trade unions? After all, the deci-
sion is taken by the majority. So far
as we are concerned, we are for on=
union with proportionate representa-
tives of all sections, whatever the
political or other differences may be
So far as we are concerned, we stand
by that. But in fact, what we get
from Government are not rays of
hope, but rays of Jarkness so far s

concerned.
sort of

this particular thing is
They really encourage this
thing.

Let us take the Government’s atti-

tude towards labour 1n their own
industries. Well, everybody knows
about it and I do not think since

the resignation of Shri V. V. Giri, any
change has taken place, His conten-
tion was that the Labour Ministry—I
am speaking in my own words—was,
after all, an adventitious Ministry and
nobody goes near it. The Railway
Ministry says it would not touch it
with a pair of tongs. The Communica-
tion Ministry says it would not allow
the Labour Ministry 1o go anywhere
near their workers. The Transport
Ministry says it. So the Labour
Ministry is charged with labour which
is outside the State sector. But the
private employer comes round and
says, ‘“‘Well, gentleman, Mr. Labour
Minister, kindly look into your own
affairs first.” I can mention the
Employees’ State Insurance Corpor~
ation’s Report, you yourself will find
many State sector industries have not
paid their share of the subscription or
their contribution to the Employees’
State Insurance Corporation. Some
private employers have been prose-
cuted but who is to be prosecuted in
the State sector when some State
Departments are themselves involved
in it? This is how things are happen-
ing.

Take for example a peculiar instance
—The Hindustan Aircraft Limited.
There the unskilled and the skilled
workers get less than what the un-
skilled and the skilled workers get in
any Government factory. But the
officers in the H.A.L. get more than
those in any Government factory.
Why is that? When the workers say,
“Give us Central Government factory
scales, the answer is: “Yours is not a
Central Government factory. It is a
corporation, an autonomous corpor-
ation and when it is an autonomous
corporation we cannot decide and you
cannot get our wages.” Then what
about wage increase? What about
bonus? When they ask for bonus they
say Government factories do not give
any bonus because they are on a no-
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profit no-loss basis. The Hindustan Air-
craft Ltd. is also on a no-profit no-loss
basis and therefore they can have no
bonus. Because the no-profit no-loss
basis is there, therefore, there is to be
no bonus. When it is a question of
wages, then they say it is a corpora-
tion and so they cannot have the same
scale as in Government factories. So
you see this double standard. Either
you treat them as Government factory
workers or not. You cannot have
both., on the question of bonus the
Government factory standard and on
the question of wages, the private
standard. And you know what is
happening? Two workers have been
killed in Bangalore. In the State
sector where the, workers must get
their interests protected better, this is
the position, their interests are pro-
tected worst. They have not the right
to organise, no right to demonstrate,
no right to choose the union of their
own choice, nothing. This is how
you are conducting your affairs in the
State sector. Obviously, what is the
result? When there is nepotism, when
there is corruption, when there is
wastage and pilferage, there is not
that organised labour there which can
check all these abuses, You are not
taking the co-operation of labour, the
organised intelligent cooperation of
labour. You are not allowing the
workers to organise themselves, you
are not allowing them to unite, you
are not allowing them to democratic-
ally demonstrate, to struggle and
agitate. The result is that there is
frustration and obviously the whole
chain of events follow.

Tne VICE-CHAIRMAN (SHRIMATI
Savitry DEvi Nicam): Mr. Gour, you
have already taken fifty-five minutes.

Dr. R. B. GOUR: That is true but I
was not told in the beginning that
there is a time limit. Several speak-
ers have preceded.

Tue VICE-CHAIRMAN (SHRIMATI
Savitry Devi Nicam): All right, con-
clude in two minutes.

Dr. R. B. GOUR: I am sorry. It is
very difficult and there were speakers

122 R.S.D.—6

before me, in the morning too and
there was no time limit.
Tue VICE-CHAIRMAN (SHRIMATI

Savitry DEvi N1gaM): Try to sum up.

Dr. R. B. GOUR: You spoke of
workers' participation in the manage-
ment. There was a seminar about it
and the Andhra Pradesh Government
was the one Government that had not
participated there but then, is this
being implemented anywhere? You
yourselves had to revise your policy
and you now speak of workers’ co-
operation in management, instead of
workers sharing and participating in
the management. Ultimately, what it
means is that you will not get relevant
material, the sales and purchase policy
of the concern will not be examined
by the so-called committee or the
board where the representatives of the
workers will be included. There will
be absolutely no powers and they will
not get even the necessary and rele-
vant papers to go through and so, the
policy remains in the hands of the
management as in the old days. What
is it that you want the workers to co-
operate in? What is it that you want
the workers to participate in? How is
it that this is being implemented in
your own State ‘sector? You have not
taken into account your own promises
given one or two years ago. You said
that you would have joint consulta-
tion machinery in the Railways at
every level so that efficiency was
increased. You have not done it.
That being so, why do you come round
and say that you want the workers to
participate in the industry, that you
want the worker to be a leading
partner in this co-operative endeavour
of building socialism and all that?
Your whole attitude towards labour is
still basically hostile.

Then, Madam, I must say a few
words about the social security
measures. You are still hesitant in
applying the provident fund to all the
industries without any exemption. The
provident fund amounts are with the
Central Government and you can
utilise those amounts for national
development and you can take loans
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from these amounts. Now, here is an
important question concerning the
resources, huge amounts are in this
provident fund. Why should there be
any exemption? Let there be no
exemption for the private or the
public sector. Not only that you have
exempted some industries from the
application of the provident fund but
you hdve also allowed private provi-
dent funds to exist in this country.
For example, you have the Birla
Industries Provident Fund. Why should
the Government allow the Birla Indus-
tries to maintain a separate provident
fund when there is an Act for the
creation of a provident fund for the
whole of the country? We cannot
understand as to why they should be
allowed. If other industries could
come in, why not the Birlas? Why
this particular exemption? The entire
provident fund must be taken over
* and the provident fund provisions
must be applied to everybody and
every industry. Therefore, I wish to
say that the treatment meted out to
labour is still step-motherly; it is
surely not a treatment that labour
should expect from a Government
pledged to socialism.

Madam, I have now got the Pay
Commission’s Report that I was refer-
ring to. They say that in January,
1957, the all-India working class con-
sumer prices index was 381; in August
it was 402. You see there is a continu-
ous rise with fluctuations of three or
four or five points, just like 399 or
so. Therefore, to say that any price
reduction has taken place because of
Government policies is untrue. The
Price Minister’s claim that the control
over the bank credit has gone a long
way in checking this price is also not
wholly correct. I quite agree that the
food imports have affected the supply
position but surely a very bold step
is required for bringing down the
prices and for stabilising the prices at
a lower level. This is a very obnoxi-
ous weapon in the hands of the mono-
polists especially to rob the people of
their entire earnings. ,‘They raise the
prices and we lose our wages. That is
the most obnoxious weapon in the

hands of the monopolists and the con-
sumer classes, the producer classes,
suffer.
required is a very serious and a bold
step to reduce the prices and then
pursue a policy that will keep the
prices steady.

I would like to take only five or six
minutes. I do not want to take much
time of the House. I will finish by
five. After all, nobody else is coming
up.

Now, I want to give you just one
example of, what I should say, the
colonies of the Central Government,
the Union Territories. This morning
you spoke about Delhi because of
your intimate connections with Delhi.
I would like to speak something about
Himachal Pradesh. I do not know
what they are doing. They said that
after some time Himachal Pradesh
could be merged in Punjab but I am
afraid steps are being taken to merge
it with Uttar Pradesh. I am sorry,
Madam, I have to speak in that vein,

SHRT JASWANT SINGH: Part of a
bigger State?

Dr. R. B. GOUR: U. P. will be big
and Himachal Pradesh will also be
bigger.

SHrI J. S. BISHT: You need not
worry on that score.

Dr. R. B. GOUR: I must worry
because, as a representative of certain
interests in the country, I must say
that I am worried about it. One
single point I would like to say is this.
They say that the Government of
India loans toc H. P. have increased
substantially, to two crores from 47 or
60 lakhs of rupees but, where has this
increased amount gone? The original
figure was something like sixty or
seventy lakhs; I have to brush up my
memory a bit but, where has this
increaséd amount gone? It has gone
to increase and inflate the cost of the
administration and certainly not the
standard of living of the people there.
Let us see how things are going on.
Madam, it is tragic to see that there

On this score also, what is .’
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are only two colleges in the whole of
Himachal Pradesh, one Degree College
at Mandi and another Intermediate
College at Bilaspur and for these two
wonderful colleges in that wonderful
State of Himachal Pradesh, you have
one Director of Education, one Deputy
Director of Education and another
Assistant Director of Education. This
is how education is advanced in
Himachal Pradesh with the assistance
of the hon. Deputy Home Minister
here. Let us see how the Health
Department is expanding in Himachal
Pradesh. There is to be an Additional
Principal Medical Officer for the Terri-~
torial Council; another Principal
Engineering Officer for the P.W.D. and
sixteen sub-divisional officers more.
How many Secretariats are there? Lt.-
Governor’s Secretariat, the Territorial
Council Secretariat, the Chief Secre-
tary’s Secretariat, three Secretariats
for one Union Territory. There is com-
plete socialism in Himachal Pradesh,
This is how we are building up
Himachal Pradesh, that backward
territory. Wheat is selling at Rs. 40
per maund in certain villages in
Himachal Pradesh. What about the
development of Himachal Pradesh?
Most of the irrigation projects are as
a stand-still. Kohl is sunk, silt is
deposited in the XKohl. The entire
figures that they have given in regard
to irrigation are incorrect and if we
look into it, we will find that irriga-
tion is not up to the mark as they
have claimed.

Tae VICE-CHAIRMAN (SHRIMATI
Savrtry Devi Nicam): Dr. Gour, it is
about five. Would you like to con-
clude just now?

Dr. R. B, GOUR: H.P. is such a big
topic that I want five minutes more.

Tue VICE-CHAIRMAN (SHRIMATI
Savitry Devi Nicam): Would the
House like to sit for five minutes
more?

(No hon. Member dissented.)

Yes, the hon. Member will continue.
Yes, you can speak,

5 P.M.

Dr. R. B. GOUR: Now, Madam, look
at the employees, the school teachers,
the various employees of tihe heaith
department and other employees.
Now, you know what they have done?
They are no more Government
employees. They are employees of
the Territorial Council. Now, what is
this Territorial Council? It is not a
Government body. They say it is a
corporate body. Now, because it is a
corporate body, their continuity of
service goes; their seniority goes.
When it is merged, what will happen
to their service? If and when vou
decide that they merge with Punjab,
what will happen to them? Now, the
whole approach to this Himachal Pra-
desh Territory is as though it is a
territory that has been acquired by
somebody. There is a feeling that the
administration there is being stuffed
with persons of a different region and
that they are not taken in . In any
backward territory you must encour-
age local personnel to take up the
administrative posts, whereby they can
govern their own affairs, in
which case only they can
instil confidence in the people there,
but as you go on importing officials
into Himachal Pradesh, the people say
that Himachal Pradesh is becoming a
colony of U.P., because all the officials
are coming from U.P. and are dumped
in Himachal Pradesh. Whatever it is,
the question is when you do that, that
administration becomes useless from
the point of view of administration of
the people whom they are expected
to administer.

Surr ABHIMANYU RATH (Orissa):
Will not the officers there be useful
during polling?

Dr. R. B. GOUR: The point is that
the whole thing is going to be a very
serious problem for those people.,

Madam, I must not take much of
your time. But what about this?
Recently, to cite an example, I receiv-
ed this wire, and I think many other
hon. Members must have received this

/
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wire. It is this, “Registrar Co-opera-
tive Himachal Pradesh who is the
Chairman of the State Federation
being inexperienced has mishandled
and mismanaged its affairs which has
resulted closure of Himachal
Co-operative Development Federation
printing press on Twenty-eighth
February and throwing out of employ-
ment entire labourers especially for no
fault of theirs. Matter serious. Your
immedijate intervention solicited.”

Now, this telegram must have gone
to the Home Ministry also. Now, you
appoint some gentleman as Registrar
of Co-operatives. The same gentle-
man is the President of the Co-
operative Federation and the Federa-
tion runs all these, The press has
been closed. Now, the whole thing
has been mismanaged. Now the work-
ers have nothing to fall back upon.
Where are they to go? There is no
labour department; there is no labour
administration; even the registration
of trade unions takes months, Now,
that is how Himachal Pradesh’s
economy is being developed by the
Union Ministry of Home Affairs.

Then one thing Madam. I will
give one or two examples and you
will be happy to hear them because
this morning you were all praise for
the Social Welfare Board, and this is
what those ladies of the Social Welfare
Board have done there. Now the
Chairman of the Social Welfare Board
in Himachal Pradesh is Shrimati Rani
Girija Devi, and she happens to be the
wife of Shri ...

Tue VICE-CHAIRMAN (SHRIMATI
Savitry DeEvi Nicam): Do not make
personal references.

Dr. R. B. GOUR: It is in the Hima-
chal Pradesh gazette; ft is no private

y

business. I am quoting from the
gazette of December 28, 1957. Now,
she is the wife of the Lieutenant-
Governor himself. Now, she has
acquired huge lands in Himachal Pra-
desh. The whole details are given
here. They own lands in U.P.; they
are big landlords in U.P. Now,
what happens? Similarly, the Vice-
Chairman of the Social Welfare Board
has acquired land, Now, this is a
published fact. Now, if you want ...

Tue VICE-CHAIRMAN (SHRIMATIV
Savitry Devy Nicam): It is time to
conclude, Dr. Gour. )

Dr. R. B. GOUR: Is this the correct
way of looking at things in that Terri-
tory which is backward, looking to the
interests of the pahari people there
who are suffering from many things—
low production, backward production,
poverty and so on? This is how they
are being uplifted. Others are
developed at their cost, and they are
suffering. So, Madam, this is the
condition of Himachal Pradesh by
representing whose grievances I think
I have done some justice to Himachal
Pradesh. I am afraid I cannot dilate
on this any further because there is
very little time at the disposal of the
House, and I am sorry only with these
remarks I have to conclude. I will
only say this that many things have
to be done in relation to improving the
administration in Himachal Pradesh
and cleaning it up.

Tue VICE-CHAIRMAN (SHRIMATI
Savitry Devi Nigam): The House
stands adjourned till 11 A.M. tomorrow,
March 4, 1958,

The House adjourned at five
minutes past five of the clock
till eleven of the clock on
Tuesday, the 4th March 1958,



